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'i 	? 	 ' 	 • -- l-2-96 	This O.A. has been placed before me 

-' 	

on the ground of urgency. 	- 
no 

J3fl Wlthlfl titti 	 r 	Learned counsel Mr J.L.SarJcar with 

	

50/ 	 ' 	Mr M.Chanda for the applicantS arid Mr 

	

It • 	, 	 v&tcd 

	

l( 	
G.Sarma learned Addl .c.c.s.c for the 

* \ responde\nts are presen 	jsarkr moves 

this app1icatiOn. 	 ' 

	

- 	
Issue notice before admission. 

	

[ 	
List on 13.2r.1996 forconsideration 

of admission and interim order. 
Till then the respondents may not 

- 	 - 	terminate the services of the applican 

I 	pn the grounds as apprehended by them 

{• 	
In this application and if any termlna- 

tion on such ground is made due to exi-

gencies of service, such order of ter- 

mination

4 -#1 	 " 	 wilbe subJect to the result 

of this app1atiOn. 

	

C' 	
• Copy of this order may be furnished 

04  

	

-e 	 ' 	• 	* 	-- to the, counsel of both sides. 
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Mr.J.L,'arkar for the applicants. 

Mr.GSarflla, Add].C.G.S.C. for the eson-' 

dents. Mr.R,'arafl. Scientific Officer-SE 

- Deptts;Gf Atoric Energy, Shilloflgll 

present. 

1:07 ap.icantS including workers t  

Union have made a common cause In this 

ingle Application. Leave granted under 

ule 4(5) '.(a) (b) of the C.A.T. procedure 

Rules 1987. 
.- 	- - 	-- - 	- 

.. 	 4 - 	 .. 

Mr.Sarafl States that tne KespcuiLeu'.D 

have been considering regularisation and 

about 15 persons have already bo.regula 

rised and others will be consi4ered as and ' 

when vacancy will be av@lable. He also 

states that there is no intention, to termi- J 

nate the service but if service o any 
applicant is required to be ter$nated for 

some reson than one months' NotICe- will 

be given. The. learned c,ounse:L f'ozytho 

parties State that the minimum Of pay ecale, 

is being paid. We really see nogr7ance 

to survive in this ,O.A. t is ne 	to 

add that any of the' applicants if sered 
with termination notice, he o.de at 

liberty to âha1lene..thé notice. We are 

- therefore dlsihclifled to admit 'th appli-  - 
atión. Mr,J.L.Sarkar however submits that 

as the applicants are apprehen1ng termin 

tion of service the applicants would desi 

the respondents to set out the domplete 

picture in the Written Statement and in 

that sense matter needs consideration. 

O.A. is admitted. Issue notice to 

the respondentS. 8 weeks for Written Sty' 

ment. In view of the statement made on 

behalf of respondents by Hr,Sarafl, no 

interim order is passed. Interim order 

dated 1-2-96 stands exhausted. In the 

event of any of the applicants is serVd  

with notice of termination, the said 

cant will be at liberty to apply for 	,, 

t 	II 

4 	
.4 	44Iê' 
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' I  

7-896 	Learied counsel Nr.Mcha a  for 
the applicant. Add].C.G.SC. Mraa 

for the respondents, 

háda I  suJmi*Js ±e5cinddt \ 
copy thereof served on learned Addj 

4&.b6 	 C.G0S.C. Mr.G.arma. 	 . 	 \ 
J~ \, 	 List for'hearing on 5-9-96 

z) 

p 	 M 

ii 

[All 5-9-96 	 Learned counsel 4r.i 'hand for 
the applicant0 Learned Addl.C.o.s.c. iIr.G. 
5arma for the respondents0 

List for hearing on 4-10-96. 

in 	 Neier 

/ 	 4-10-96 	Learned 6oun3'1 	 Th 

the applicant. L13t for hu.nc:n 

26-l1-96 

5 	 4 	' 

I 
j 	 lm 

Cl)? 

6.2.97 	Let this case be listed for hearing on 
- . 

	 5.3.97. 

Member 	 Vice-Chairman 
nkm 

YV 



Vjce—Chajan I 

13-2-'96 

S 	* 	• 

21 

I It 

in 

'- 

0.A017/96 

(Ct Let) 
interim order. Adjourned 

Mir 

30.4.96 	Learned 2d1.C.c,S.c Nr G.Sanna 

present for the respondents. Writt 

statement has been submitted. Case re 

for hearing. 

List for hearing on 10.6.96. 

4,- 
Nether 

-)3 

, 

. 6 

J 

fr  

List onlO.7.96 for hearing. 

Member (J) 	 Member (A) 

Im 

10.6.96 	Learned counsel Mr. M.Cianda for the 

applicants. 

Mr. 	G.Sarma, 	Add].. 	C.G.SC. 	for the 
respondents. 	 - 

Written statement have been submjtted.kC &se  
ready for hearing. 

trd 

10.7.96 	 Mr. G.Sarma, Add].. C.O.S.b for 

the respondents. 

\ 	 List for hearing on 7.8. 0  
\ 	\ 

& 
Me7nbe 

pg 
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5.3.97 	L - 	
6 - et thi case be listed for hearing on 

- 	 . 

- 	 - 	
- Meer 

V1ce_Chair n  
Io 

- 	 trd 

- 	 6.3.97. 	On 	the 	prer 	of 	fir. 	G.Sarn, 
Addl.C.G.S.C. apearing on bha1f of the 

respondents hearing adjourned to 12.3.1997. 

Meik-- 
 Vjce-Chajrn 

7 Xtrd 	 I 

YI 

We have heard Mr 1.Lf-Oueqr, learns\yi el 
* 	

fQr? the applicant at so1 	tiigth Mr Sarkb 

Jexamine certain - aspects of the matter and 

prays for a short adjournment. 
- 	 S 	 - 

-- 	 List it. on 19.3.97 for further hearing. 

ry 4L,  
Member 	 . 	Vice-Chairman 

nkm 	 - 

19.3.97 	 On the request of Mr M. Chanda, learned 

counsel for the applicant, let this case be listed for 
- 	',t.---.-- 	hearing on 11.4.97. 

QzL 
- 	 Member 	 -. Vice-Chairman 

6I 	
- 	 nkm 
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O.A.No.17/96 

	

11.4.97 	Mr M. Chancla, learned counsel for the 

applicant and Mr G. Sajra, le•trned Addi. C.G.S.0 

submit that the matter relatet to Meghalaya and 

/ 	- 	 it will be convenient if;t s taker up at ShilIong4 

Therefore, the case wil 	e taken up at Shillong. 

The date of hearing will he notif ed later. 

4ej 

Mem er 	 Vice -Chairman 

nkm 

' 

4.7.97 	Counsel for the parts submit That the 
case is ready for hearings 

List on 16.9.97 for hearing. 

M645~_r 
i ce-Char ma 

:- 

Ltt22n°2 	CeB2xixwty 	 tki* 

1tc ±x iu 	 I 

( 	 ( 	 - 

i1-i2-)7. 

Vjhaitfl 

H /  
%. 

11-:12-97 	Case is ready for ]ring. Let th 

case be 1iste for hearirigon 17-2-98. 

Im 	 Vic e-Chaizan 

1 7 • 2 	 L r ne 1 	for hetr irig 

Vice_Chairman 
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Order of the Tubunal 

on 	 o 1u.:ri: 	cour ;J. 

913* 
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126 .6 .98 

I7 

Mr M.Chanda.learned counsel for J 
the applic ant pray8 or a short aa.jourr 

ment. Mr G.Sarma,loarned Addl.C.G.S.0 

has no objection. Prayer allowed. 

LiBt on 3.7.98 for hearing. 

Member 	 Vice -ChTh  ar 

 

Lv 

pq 

On the prayer of Mr G. Sarma 

learned Addl. C.G.S.C., the case is 

adjourned for two weeks. Mr J.L. Sarkar, 

learned counsel for the applicant has no 

objection. List it on 21.7.98. 

(-"4, ~ 

Vice-Chairman 

3.7 .98 

4, 
Member 

nkm 

I ri: ~1~ 

21.7.981 	
0: 

I learned 

case is 

Member 

nkm  

n the prayer of Mr J.L. Sarkar, 

counsel for the applicants this 

adjourned till 28.7.98. 

Qa"~ 
Vice-Chairman 
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17.8.98 

t_ o\lrV 	QL - ' 
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trd 

31.8.98 
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14 .9 .98 

Ack 
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Order of the Tribunal 

On the prayer of Or .Cnanoa, le irrL! 
Counsel, for the appliciant tha cie is 
adjourned to 17.8.98, 

Member 	 Vice Cha 

On the prayer of Mr. S.AIi, 
learned C.G.S.C. this case is 
adjourned till 31.8.98. 

tist on 31.8.98. 

Jber 	 V1ce-Charman 

On the prayer of Mr .sarma,learned 
Addl.C.G.S.0 the case is adjourned to 
14.9.1998 for taking instructions.  

MA 
Vice_C airman 

Mr. O.Sarma, learned hddl. C.G.S.c. 

submits that an attempt shall be made 

to settle the matter and prays for 

adjournment. Prayer al].owec. 

List on 2.11.1998 for hearing. 

ieh Vic c - 

Division Bench is not avij1e. 

List on 25.11.98 for hearing. 

er 
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/ 
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Present: Hon'ble Mr Justice D.N. Baruab 
Vice-Chairman 
Hon'ble Mr G.L. Sanglyinei 
Administrative Member 

Noteso1 the Registry 

5.11.9 

O.A.NO.17/96 

Order of, the Tribunat 

0/9  

I 

On the prayer of Mr J.L. Sarkar, 

learned counsel for the applicant the 

case is adjourned till 1.12.98. 

Mejiber 
	 vice-Chairman 

n km 

— 

1.12 .98 
	

Heard counsel for the parties. 

Hearing concluded. Judgnent reserved. 

!9 7 	71L c—i' 

A Je- 

f 	
/A 

4  r 	
/ 

47+ 

'Kt 

I trd 

5-1-99 

im 

judgment ~and_ .-Iord6r prOnof.th' 

Jopun Court. 1et in separate sheets. 

Application is dispoSed of in terms of
, 

 

the order. No order as to costs. 

Me er 	
vice-Chairman 

'I 
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C!NTRAL ADMI11I'fRATIVj .RflUUAL 
GU.Ai-iAT! :GU'jX2I-5. 	 I 

O..A.No.17 	of 196 

5-1-1999. tTh 7' Th'(' T C T IThTT £Aj. 	'.jjj j..s_a 	 • • . . o • 	• 	. • . • • , 

North Eastern Region Atomic. 
'Mineral Workersuruon& Ors, (P Z IT IOJTiR(S) 

Mr.J.L.Sarkar 
Mr.M.Chancla 	

?DVOCATE FOR TI 
.PETITION.R(S) 

VLRSUS 

Union of India & Ors. 
RESPOI\TuNT (s) 

Mr.G.Sarma, Addl.c.G.5.C. 	 ADVOCATE FOR THE 
RESPONDENTS, 

rri rir 	MR.JUsTIcE 

THE HON BLE MR.G.L. SANGLYINE ,ADMINISTRAT ISlE MEMBER 

Whether zeporters of local papers may be allowed to 
Eee the Judgrnnt ? 

To be referred to the ieporter orit ? ............. 

Whether their Lbrdships wish to see the fair copy 
of the. judgment ? 

Whether the Judgrnentis to be circulated to the other 
Benches 7 

Judgment delivered by Hon'ble :G.L.SANGLYIJ 

F 

• • 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GU'WAHATI BENCH IVA 

• 	 original Appli.cationNo.17 of 1996 

Date of Order: This the 5th 	 1999. 

HON BLE MR • JUST ICE D • N • BARUAH ,VICE-CHAIRMAN 
HONBLE MR.G.L.SANGLYINE,ADMINISTRATIVE MEMBER 

North Eastern Region Atomic 
Mineral Worker s t union, & Ors. 
Regd.No.79 dated 19-5-92, 
Affiliated to Regional Co.Ordination 
Committee, A.M.D.omplex, 
•P.O.-Assam. Rifles, 
Nongmynsong., ..Shillong. 	.•. 	..•. Applicant 

Hr..J.L.Sarkar 
By Advocate Mr.M.Chanda. 

-Vs- 

• 1. Union of India 
through the Secy.to the Govt.of India, 
Department df Atomic Energy, 

2, The Chairman, 
Atomic Energy Cortmiss1on, 
Bombay. 

The Chief Administrative and 
Accounts Officer, Govt. of India, 

• 	epartment of Atomic Energy, 
AtomIc Minerals Division, 
liydrabad-6. . 	 ... ... Respondents. 

By Advocate Mr.G.Sarma, Addl.C.G.S.C. 

0 R.D E R. 

SANGLYINE,ADMINISTRATIVE MEMBER : 

This Original Application has been submitted by 

the applicant NO.1 to-gether with 106 Casual Workers 

of the Regional Director, North Eastern Region, 

Atomic Minerals Division, Department of Atomic 

Energy, Shillong. Permission to submit one single 

application was granted by this Tribunal. 

The Casual Workers, namely, the applicant 

N0.2 to applicant No. 107, are working under the 

respondents for a gx=&k considerably long period 

starting from 1980 to 1991, as the case may be, and 

were stationed in various places under the jurisdic-

tion of the Regional Director.. According to the 

• 	 contd/- 
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applicants they have worked for a iong.period in their 

respective capacities and therefore it is clear that the 

works performed by than are of permanent nature and that 

the respondents need the workers on permanent basis. The 

respondents have not however regularised their services 

against regular poets. Therefore, they have 'submitted this 

Origin4 pplicatiofl seeking regularisatiOn of their 

services ,with all consequential service benefits including 

monetary benefits. The respondents submitted that a scheme 

known as the Casual Labourers(Graflt of Temporary Status 

and RegularisatiOfl) Scheme was introduced and came into 

force with effect from 1-9-1993. Since the scheme had 

come into existence the services of the applicants will 

have to be regulatednder the scheme. They state that the 

applicants were not engaged through Employment Exchange 

and, therefore, they were not entitled to the benefits of 

the scheme. However, even though the applicants are not 

entitled to the benefits under the scheme, they were all 

conferred temporary status on humanitarian ground keeping 

in view the length of Casual services rendered by them. 

Those who have been granted témporary status will have 

to be sereened or tested in terms of the recruitment rules 

or norms relevant to the post concerned if such temporary 

status holders offer themselves for consideration whenever 

they are called for. The services of those who are found 

fit will be regularised against Group '0' vacancies. In 

fact, the process has been going on. The applicants have 

contested the submission of the respondents regarding 

regularisation of their services. According to the 

applicants, the respondents will not regularise the 

-. 	 contd/ 
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services of the casual workers of the North Eastern 

Region but instead will brIng and have brought employees 

from other regions to fill up thevacancieS occuriflg in 

North Eastern Region. They have furnished instances in 

support of this contention of theIrs and, further, it 

was submitted that such tests and, interviews are a farce 

• 	 because even for the post of mali or Plumber tests or 	' 
\. 

intervFews were held in Hyderabad.' 

3, 	We have heard learned counsel of both sides. The 

applicants are casual labourers. The aforesaid scheme 

had since caine into force. With the coming into forde 

of the Scheme the applicants becaTne subject to the 

scheme. RegularisatiOfl of the services of. the applicants 

will have therefore to be considered under the scheme. 

It has been conceded by the respondents that the first 

• step of granting temporary status had been taken by 

them and all the applicants were granted temporary 

status. Further, pay at ininimurn of the pay scale had 

also been granted to them with annual increments with 

effect from 1-10-19930 It is hoped that other benefits 

acrued to the temporary status holders under para S 

of the scheme will also be gran.ed to the applicants. 

The next ttePS is, regularisation of their services. The 

'scheme, provides. : - 	' 	• 

4. Temporary 5ta€us 	. 

iv) Such Casual labourers who acquIre  
temporary status will not however,be 
brought on to the permanent establishment. 
unless they are 5eiected through regular 
selection process for Group 'D' posts." 

and, further it provides in para 8.1 thus : 	• 

•'8 Procedure 'for filling up of Group D' pos: 
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1) Two out of every three vacancies in Group'D'. 
• 	' 	cadres 'n respective officeswherethe 

casual labourers have been working would be 
S 	

. 	filled up as per Sextant recruitment rules' 
- S 	 and In accordance with the instructions issued 

by Department of Personnel & Training from 
amongst casual workers with temporary status. 
However, regular GrOupD' staff rendered 

- . 

	

	 surplus for any reason will have prior claim for 
absorption against existing/future vacancies. 2: 

• 	- 	 . In case of illiterate casual labourers or 
those who fail to fulfil the minimum qualifica-
tion prescribed for post, regularisation will 

• 	. 	 be considered only againSt those posts in 
• 	 . . 	 respect of"whith literacy or lack of minimum 

qualification will not be a requisite 
qualification. They would be allowed age relaxa-
•tion equivalent.to the period for which they 
have worked continuously as casual •  labOurer." 

The respondents have submitted that the process of 

regularisation of the services of the temporary status 

holders is going on. In view of the submission of the 

respondents the, contest of the applican against non-

reguiarisat.ion of their services has lost force. The 

applicants will have to participate in the selection 

process for r'egularisation Qf.their services if and when 

they are called upon to do, so In order to 'avail of the 

benefits' of regularisation provided 'in the scheme. The 

moot point however is how long  it will take the 

applicants to realize the goal of regularisati'on of 

their services in view of the fact that there are a lare 

number of temporary 'status holders and the :aucity of 

existing vacancies.. The services of the applicants were 

utilised by the res: pondents for a long period of time. 

This indicates that the, nature of works where they are 

• engaged in requires workers regularly. Moreover, the'. 

respondents havesince paid the applicants at regular 

scales of pay with effect from 1-10-1993. 'In the circum- 

- 	 stances the respondents can expedite the regularisation 

contd /- 
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of the services of the casual workers if withiri a 

reasonable time they consider creation of relevant posts 

for accommodating the casual workers. We direct the 

• 	. 	.. respondents to initiate such coñsidèration within .3 

months from the date of receipt of this order and 

thereafter take appropriate decIsion. 

5. 	The other prayer of the applicants 15 to grant 

them pay at minimum of the pay 4cale for the period 

prior to 1-10-1993. We direct the applicants to submit 
• 	. 	

. representations to.the competent authorities of the 

respondents in this regard within 60 days from the date 

of receipt of this order statIng their case clearly.. . 

Further, the respondents shall consider the representations 

and communicate a speaking order to €he applicants within 

60 days from the date of receipt of the representations. 

	

• . 	 . 	The application is d1sposed of. No order as 

.O Costs. 	. 	• 

• 	 . 	(G..L.SANGLHINE) • 
.. VICE-CHAiRM?N 	 . ADM.INr$TTIvE MEMBER 

	

• 	.lm 	 . 

1•. 



V 

Ath Tri 

cKY cncf 	 4 

31jAN1996 

Ghv 

IN THE CNTWL ?ti1INISTRATIVE TRIBUNAL: GUW?i10L1 BNCH1 - 

GJW2IAtE. 

n Application under Section 19 of the 

Adinistrative Tzib,inals Act, 1985.. 

	

0. A. No. j 	96. 

North E9stern Region Atomic 
Minerals Woikers Union & ors. 

...., App1icits. 

• 	 -Versus- 

Union of 'India & Ors. 

• 	 0 	 •• •s 	 sron dents. 

• 	 INDEX. 

Si. No. - n eixe. 	P .§rtioulars, 	 P age No. 

Application. 	 1 — 22. 

— 	 Verification. 	 22. 

1 	 Representation 

dated 22.3.94. 	 23. 

2 	Representation 
- 	 dated 30.10,95. 	. 24 	26. 

3. 	Representation 
dated 5.1.96. 	 27 — 310 

27 

yv 	 • 	 • 	 0 	r 

Filed by 

• 	 AdVOcate. 

• 	 Ye,seri1 &ecre'a,V 
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•1. 	tula1rQf 	jiCaflt$. 

3.. North Eastern Region AtomiC 

Mineral Workers' Union, 

Regd. No. 79 dated 3.9.5.92, 

Affiliated to Rçgional Co-ordination 

Committee, J. N. D. Complex, 

I'.O. - Assarn Rifles, 

Nongnynsong, Shillong., 

Sri Nandan Shah, 

sb.. Late Tare shah, 

resid€nt of Nonnynsong, 

Gai erei. Secretary 

North Eastern Region, 

AtomiC Mineral Workers' Uion, 

I..M.D. Complex, 

P.O. AssgT Rifles, 

Nonçpynsng, shillong. 

Sri Copal Rai, 

son of late Teki Rai, 

• 

	

	Geeral Seczetary, North Eastern Region 

Atomic Mineral. We rk ers Union, 

?.M. E). Complex, P.O. Z4SS am, Ri fles, 

Nongnynsong. shillong. 

Shri Tileswar Des. 

5 • shri N ar an Paul. 

6. Shri Shynal ChaTld6. 

7 • sh ri Deve der Rai, 

Shri KuldeqRai. 

Shri Dilip Das. 

Shri Tapul&. Paul. 

11, Shri Yadwt Man des. 
1 2.. ..•. AvId, 

tEnCra) Secreuzr 



 Mrs. Jiuka Rena. 

 Mrs. Dniya Sar. 

 'Mrs. Saraswati Thapa. 

 Mrs Ba1w.uderKaur. 

 Mrs. Krno1ine Nikh1a 

 Mrs, Site Lyngcbh.' 

 Mrs. Renuka, 

3.9. Shri Ishore Kumar Chettri. 

'20. 'Shri Shiv€j i 'Rai. 

21, Shri Shiv Kumar. 

 Shri Gajmir. 

 - Shri Rem ay ari Prasad, 

240 Shri Gpal Mahato, 

 ihri Ashok Kumar, 
'I 

 Shri Nicolas & Khaxmoti. 

 Shri Pazimal Dtta. 

28, Shri Haxmohi Bhara3.i, 

290 Sb xi P. Chakraborty. 

 Shri N an dan Shah. 

 Shri Basjr Munu. 

329 Shri K.Rai, 

33. Shr. Hari 'Prasad. 

340  Shri Matharon Sgta, 

 Shri K.'R.Shanna. 

 Sbri Chamar Singh. 

370 Shri Sushil Kumar Verrna. 

380 Shri Giga Chettri•. 

39...... 

cnerd/ Secre:arp 
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39. Shri Ajit Singh. 

40 • Sb ii L al Mohaill Rai. 

41e Shxi H. Sargary. 

 Sbri Bi zus s&a. 

 shri N.N.Deb. 

 Moti11 Yadav. 

 Lakindar Rai. 

 Shri Rajedra Pd. Sah. 

47, Shri Pxomod k)y. 

 Shri Sunil Mahato. 

 Shri Site Ran Kuinar. 

50* 1  sh xi Su resh Rai. 

, 

 sI •s- 	 TaK4 
 S 

 

.5 6. 5 L7 iv o 	. 

57 • .ç 

58, shri Tabner Tbax 

 Shri Prithi Ran 	dav. 

 Shri Over Singh iby Lyngibh. 

 Shxi Yan Thonçiy. 

 Shri Jeja Pe 

63.,,.... 

General Secrerar, 
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63. Shri Harnlegnexi it Syia. 

• 	 64. Shri Khush&. chandra Das. 

65 0  Shrj Buabas Morthy. 

66, shri SukedarBhaitha.. 

• 	 67. Shri Philip Kumar Thongny. 

680  Shri Britula]. Rêi, 

69.' Sari Starwin Sigaring. 

 Jt Bahadur. 

 Shri Bjna Sangma. 

• 	 72. Shri Ajoy Kuinar, Das. 

 Shri Allbjtvies Thoncjny. 

 Shri Nikhil Deb. 

 •Shri stolding Thongny. 

 Shri Naresh Kumar Darxo. 

• 	 770 Shri King Thongny. 

78, Shri Pelsing Thongny. 

.79. Shri Kowlising L11ar. 

• 	
• 	 80. Shri Yelly Lyngthb, 

81. Shri Cripstofl G. Momin. 

• 	 82. Sb rimal. i !ibn gwel. 

- 	• 	

- 	
83. Shri Kre Nonglang. 

840 IShri Knal Singh. 

• 	 85. Sh ri Radhun áth Iy. 

• 	 86 • Shri Rn Ch an dra ióy. 

• 	 87. shri Flaran Well. 	. 

• 82...... 

• 	 enera1 c'eereiary 
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89.'Shri Bipin Kumar Singh. 

Shri Briahon. 

Shri Lhirendra Kumar Gupta, 

910 Shri Dar Win Thawmut. 

Shri Edison D. Shire, 

Shri Ferison .I'bmin. 

Shri Digendma Sflgma. 

Shri, Nixmol Charidre. Das. 

96, Shri Gesh Rai. - 

97.. PhiUs Sangrig. 

98. Shri Nilme Shire. 

• 	99. Shri Pe1diniPar1ier. 

• 	100. Shri ShimborUn Kharseti. 

• 101. Shri SonikerMunda. 

• 	102. Shri Qiunu Munda. 

163. Shri Ant Shohshig, 

11 
	

104. Shri Shem. 

Shri Melkhi Thongny, 

Shri Stilshone Shire. 

Shri Suridra Sail. 

LJ' o8 on h 

2. Particulargs of the 

1. Union of India 

th rou'gh the secy • to the Gvt, o f In di a. 

tonjc thergy, 

New Delhi. 

2.......... 

t7enera/ Secretary 



The Chaizman, 

Atomic ercjy Commission, 

Pomby. 

The ChJe Aãninistrative and 	- 

Accounts Officer, (bvt. of India, 

Dearb1St of Atomic Fnergys 

( 	Atomic Minerals DivisiOn, N', 

1eft. 

3. 	p g;:Liculary lbr which this application is made. 

This zpplication is made. fDr regularisation of the 

services of the I1ebers of the Association who are 

serving as casual labour, under the Regional Director, 

(vt. of India, D)tt. of ,  Atomic Ebergy#  Atomic Minerals 

Division, North Eastezn Region, Shillong, against 

penit nature of jobs. 

S  

That the applicits declare that the subjectmatter 

of this application is within the jurisdiction of this 

Hon 'b 1 e Tribjn al. 

Limitatio, 

The applic*ts Etirther declare that the applicatiion 

is within limitation prescribed by the Administrative 

Tribonal Act, 1985. 

6.. . .. . •. 

/ 

	 N44 
tCflera/ Secretary 
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6. 	Pacthe& 

6.1. 	That the applicits are citizens of India and 

as SUCh, they are eititled to all the rights and 
privileges as gnarteed under the Constitution of India. 

636 	That the applict No.1 is the registered union 

of casual lourers, serving under the Govt. of India. 

Departhelt of Atomic iergy, Atomic Minerals Division, 

Shillong. There are altogether 123 members of the said 

As3ciation/U1iofl. The app1icit N 0, 2 is the President 

North Eastern Region Atomic Minerals Workers. tbion, 

shillong, and app1ic1t No. 3 is the Genera]. Secretary 

of the said association/union wbo is serving as a casual 

Labourer under the darthit of Atomic Maergy.. Atomic 

Mineral Division, Shillong. The applict No. 4 to 51 Vol 
are menbers of the aresaid association and they are 

serving as casual labourer in the North Eastern Region. 

Be it stated that xkkbmMq# altogether there are 123 

members of the aresaid association an, d they are 

all serving as casual labourers. The respondents have 

grted temporary status to all the members of the 

said association with effect from October, 1993, Al]. the 

123 members of the association were s'erving as casual 

wrkers Sid jeined in the department on different dates 

• 	 siyice 1974 onwards. The other members of the AsàoCiatiofl 
II 	

whose nnes could not be furcish& in the instt 

application...... 

/ 	 Giera/ Secrerar 
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application as thj are serving in ranote areas of 

North Eastern Region, therebre the aresaid association 

have filed this r protection of right and interest 

pf all the mebers of the said association. 	i'1'JJ c—)Ts 

L - 
That the applicants beg to state that they are 

appinted against regular/pemanet nature of jobs, in 

the Atomic Minerals Division, NOrtha-eastern Region, 

applicants are posted in differait areas of the North 

Eastern region. The applicants have accuired a valuable 

• 

	

	and legal rights ir regularisation of their services, 

and asO §or improved onditions of services. Be it 

stated that most of the casual wrkers are working as 

helper in this scieitific dqDartm1t and ac some of the 

• casual w,rk era are w xkin g as Typist #  Watchman, 1 abo)4rath ry 

attedarit, etc. and their jobs are permaneit nature. 

That the detail partioilars of the applicants 

indicating relevant years are furnished below 	- 

$1. Nane of worker, Designation. 	Date of 
No 

19 Shri Tileswar Des. Helper. Oct. 1980. 

2. " 	Naran Paul. W/Man. 17.7.86. 
3 siym& chan&. Plumber. Oct. 1986. 
I, Deveider Rai. Mali, Dec. 1986. 

5, N 	1'4dee 	Rai. Mali. - Feb. 19860 

6.. .. 

(Igneral Secretary 
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Si. NaneofWoders. 
No 

6. Shri Dilip Das, 

7 N  Tapulel Pau1, 

8. N  aswain  

9, Irs, Jiuka Rria. 

to. N Dniya Sarifi. 

LX. Saraswati Thapa. 

 0  Ba1witder Kur, 

 N  Krioiine Nikhla. 

 u Rita Lgthh. 

 10  Renuka. 

 Shri Isbore Kumar Chettri. 

 N  Shivji Rai. 

180 " Shiv Kumar. 

 ' Kapil Ic Gajmir. 

 Ritnayan Prasad. 

21 • Natu (bpal Mahato, 

22, 0  Ashok Kumar. 

23. N  Nioias Khaxmoti. 

240. N  Pazima]. D,itta. 

 " Haxmohan Bharaii. 
 N  R. Ch ak rabo rty. 
 N  Ndan Shah. 

 a Basir.Muu, 	- 

 N  ShriK.D.Rai. 

30, N  Hri Prsad. 

Desiation. Date of  
igaqanent. 

Plumber. Peb 1986, 

W/Mi. Nov.1987. 

Helper. Ji. 1990. 

1eer, Mr, 1987, 

N  May, 1987. 

N  May, 1987. 

a May. 19870 

Il  Feb. 1988. 

N  1989. 

• Aug. 1988. 

Asst.L8b/1jpist. July, 1989. 

W/Mali. Oct. 1986, 

W/m. Mar, 1988. 

N  May, 1989. 

Lab/Helper, Ji. 1986. 

- Oct. 1989. 

W/m. J. 1990. 

J. 1990, 

Helper. J. 1990. 

Lab 	• Oct. 1987, 
Plumber, Nov. 1986. 

May, 1989. 

iect. Nay, 1987. 

W/m. May, 1987. 

Lab/Helper. Oct. 1986. 

31. 

tenera! .cecretary 
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Si. Name of Workers, Desiation. 	Date of 

 Shri Natharson Sangma. N  Jr. 1986. 

 " Y,,R.Sh€nni. jpist. -1988, 

 • thamar Sinh. W/M. Aug. 1986, 

34, Sushil Kixnar Vena, Helper, Nov. 1985. 

 Giga Chettri, W/m&1. July, 1989. 

 Ajit Sigh. W/m. July, 1985. 

37 • Lal Mohan Rai. Mali. - 	Dec. 1986. 

380. N  H. Sargiary. W/m. Dec. 1988. 

39, 0  Birub S9ma. Helper. - 

 N  N.N. Deb. Helper, Nov. 1988. 

 • Notilal Yadav. MU. Oct. 1986. 

42, N  Lachindr Rai, Oct. 1986. 

43. • Gbpal Rai. 
31.6.1991. 

44• N  RajaidraPd, Sah. H1per. 3dcka&2 
16.11.3997. 

45• • Pomod Ray. U 

46. N  Sunil Mahaato. N 	- 08.101990. 

47 • Sita Rrn Kumar. N  25.8.3999. 

48. • Suresh Rai. 	. ft  19 Sqt.1987. 

49 N CL— 	 DAA N  19860 

. 	/ N  19820 

53 N 1A  12.12.82. 

526 N  - N  1.10.1988. 

53 N ç 105.1990. 

54 • Jk shor, N  18.4.1987. 

55 • BhosJ. Ly.... - N 12.1291989. 

56....... 

- G'cnera/ Secrcuiry 
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Si, Nane of Wo1cers. 
V O L  

 Shri Tabiner Tabax. 

 ' Prithi Rem Midv 

 N  Over Sigh £y Lyngbs. 

59 s, Yen Thongny. 

60.. N  Jeja Pine, 

 N Han1esn, SyiErn. 

 N  Khushel thand.ra Des. 
B 

 SuLmabasMortheny. 

 Sukedar Bhaitha. 

65, Philip Kurnar Thoneny. 

 N  Briju].alRai. 

 Stazwn' Sgaring. 

68.0 Jeet Bahathr. 

69, N  3ina Sangna. 

70. N  Ajoy Kumar Das. 

11., Allb-junes Thongny, 

 N  Nikhii Deb. 

 N  Stolding Thony. 

74 N  Nareh Kljnhar  Bar. 

75 N King Thon QY. 

76. Peiging Thongany. 

75, W  Koweilsing Ltakar. 

Si  YeU.y Lyongbh. 

IS 

Designation. 	Date of 
a-- 	 Qafl1j 

casu&. Worker/TS. 21.9.1969. 

a. 	 Pr. 1989, 

N 
	

1.1.1990. 

N 
	

NOv 1989. 

N 

H 	 Dec. 1989, 

N 	 18.12.83. 

Si 	 8 May 1990. 

It 	 11.11.1983. 

N 	
May, 1990, 

N 	 Dec. 1983. 

N 	 Dec. 1990. 

N 	 Dec. 1983. 

N 	 Nov. 1984. 

It 	 Je, 1982. 

N 	 March, 1986. 

N 	 Feb. 1988, 

It 	 1 1  May1987. 

N 	 July, 1988. 

It 	 Feb., 1988.. 

N 	 J an. 3.989 

N 	 Feb. 1989. 

N 	 March. 1987. 

79....... 

4041 

General oecr(ra,.I 
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$1. Name of Wozkers. 
-- 

Shri Cripaton G. Nomin. 

Shri Shrimali Ibngwel. 

" KzoreNoncjlang. 

" Kamal $ini •  

830 " Rdhunath jy.  

8$4 	' Ram thdra Ry. 

8. 	N  HarEl Well, 

86, N  Bipin Kumar Singh. 

87. " Brion. 

.881 	" Dhirendra Kwnar Qipta. 

" Dar Win Thawnut. 

" Eion D. Slura. 

N  Periaon MQnin. 

" 

93 	" NInnol thidra Dac. 

94 o  Gesh Rai.. 

9 5• N  PHILL $ San gri 	g. 

96. " Nilmen Shire. 

97 	N  Feldini Parliar. 

98, Shimkor1in Kharsati. 

990 SonikarNunda. 

1000 
.: thunu Muna. 

10." Ant Shohshang. 

 Shea 

 4elJc.hj Thoniy. 

 stilshone Shire. 

105" Suredra 

106. N  Megtha1 Lyngbh. 

107." Mahanda Deb. 
I,  

Desiç atioi. 

N 

N 

N 

N 

N 

N 

N 

I, 

N 

N 

U 

N 

N 

N 

N 

N 

I, 

N 

N 

N 

it 

N 

N 

N 

N 

N 

26.03.19910 

01.034990. 

S  01.11.1981. 

06.1.1977. 

01. 2.1986. 

01, 2.1989. 

15.11.1986. 

03.124990. 

28.01019910 

14. 10.1991. 

09.0 2.1987. 

18.07.1988. 

19.03.1988. 

27 • 04.86. 

14.02.1989. 

03.1 2.1989. 

01.3.1.19910 

05 .03.1993.. 

01.01.1987. 

07.03.1994. 

01.01.1990. 

Date of 
ica. 

16. 2.1987, 

26.1 2.1990. 

5tct4 

em'ra' 
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The akove applicts after their initial 

sgaganent in the respective year mentioned above, are 

continuously working under the Atomic only w.e. f. 
a 	 u4Jt 	puty 	/ 	 A 

1•101993A thereibre, the applic1ts are still entitled 
ç 	4h 	 /2i4-C 

to arrear. Dealness a11owce for the period from 

1.1.86 to 30.9.1986 and also entitled to be immediate 

regularisation of their services considering their 

cesXal service in the Atomic Ninerals division. North 

Eastefl' Regiono 

copies of representations dated 22.3.93. 30.1.95. 

a1id 5.1.96, are enclosed as 1nnexure 1, 2 and 3. 

5, 	That the applicts beg to state that presently, 

they are very unsecured and therere, the I-Ion' ble apex 

court gid different Batches of the Central Administra-

tive now started prtecting the r4ts and job security 

to the casual lalourers, and 	their better services 

condition so Recently, the Hon b Xe ipex Court further 

reiterated the similar view in the  case of NADIAR and 

&other -vs.. Delhi Administration and mother 1ith was 

reported in 1992 (4) SCC 112 equivalent th 1992 (21) 

398. The re1evit portion of the order is quoted below :- 

ORDER. 

1. 	Petitioner 1 is. a casual 1aourer on daily 

wages working in the Soil Conservation 

- 	
1JpartUent....... 

enera/ Secretary 

FA 
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Department, Agriculture Section, Delhi 

Administration, Delhi and Petitioner 2 is the 

Urion of Casual Labourers rking in the said 

artznent. They have prayed for the issue 

&f direction to the Delhi Administration 

and 'to the Union of Indii 'to regularise 

* ' 	 their services and also to pay each of them 

until such regularisation the minimum salary 

payable to a person regularly employed in 

a omparable post in the department. It is  

stated that many of the casual labourers 

rking in the above -said deparbneit have 

been wrking for nearly 20 years as casual 

labourers. 

2* 	Following a number of decisions rendered 

by this Court on the qiestion of regularisa-

tion of casual wxkers and the need for paying 

than. the minimum salary pya1le to a regular 

• 	 employee in a amparable post, we issue a 
• 	 direction to the Delhi Adninietratioi to prepare ' 

a scheme for absorbing the casual labourers who 

have rked for one year and more in the Soil 

Conservation Department as regular employees 

S 

	

	within six months fxom today and to absorb all 

such casual labourers o are found fit to be 

/ 	 regul arised 

• 	 S  

tcneral Secretary 

\ 
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regularised under the sthene as regular 

Employees. un til th €y are so absorbed the 

Delhi Administration shall bay w.e.f. October I,. 

1988 to each of the casual l&ourers wrking 

in the Soil Conservation Departmt the salary 

or wages at the rate eqiivalent to the minimum 

salary paid to a regular Employee in a 

comparable post in the Soil Conservation 

Department". 

The prest applicants are also similarly situated. 

The Hai 'ble SuprEme Court further reiterated in the case 

of Vijoy Paul Shaxma & ors. -vs.. Delhi Administration & Ors. 

reported in 1992 (21) ATC. 399. The Hon 'ble Suprene 

Court in the case of Raj esh Kumar Soni & other5 vS 

Ministry of environment & forest and wild life and others 

reported in 1992 (21) ATC 401 where the Hon.' ble SuprEme 

Court was pleased to pass  the following order: 

ORDER. 

Heard learned counsel for the parties. We 

h ave at so perused the writ peti tion and two 

unter.iafidavits. It is not disputed that 

the petitioners have been Working in the 

estéblishmEnt for more than 4 to 5 years. 

This gives us the impression that there is 

regular need for this EmploymEnt. Though 

this is....... 

t4 

(iefleia/ Secretary 
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this is the position, petitioners are 

being continuing as daily..rated Employees. 

We do not think this should be pezmitted 

partici1ar1y when the wages of daily-rated 

Employees is alout half of regular employees. ,  

We direct the opposite-party-reondet to 

abrb the petitioners on regular basis. If 

there be &y other similarly situated €mploy.. 

• 	 ees sEnior to them they should be givei the 

same bEnefit. This should, be cbne within three 

months. heice. Initially the absorption shoul6 

be against Group I) posts and as and when 

- pernanEnt opportunity against Group C posts 

opens up& they should be considered. The 

writ petition is disposed of accordingly with 

no order as to costs 11. 

The Eon' ble Suprene (burt further obsezved in the 

case of State of Hariy1a & Ors. .-vs-Pyara Singh & ors. 

reported in 1992 (21) ATC. 403  in paragraph 51 of the 

said judgenEnt as LUows :- 

5l. 	SO far as the io..charged employees 

and casual lahour are concerned,, the ef5brt must 

be to regul arise then as far as possible'and 

a6 early as possible subject to their fulfilling 

the qualifications, if any,  prescribed for the. 

- 	pOst....... 

General Sec,-erapj 
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• 	
post and subject also to availability of work, 

- 	- If a casual labourer is continued for a fairly 

	

• 	 long spell s' two or three years 

presumption may arise that there is regular 

need for his services. In such .a sithation, 

	

• 	 it bexmes obligatory for the authority 

• 	 aflcexned to examine the feasibility of his, 

regularisation. While doing so, the wathorities 

ought to adopt a positive approach aupled with 

	

• 	 an enpathy for the person. As has been 

• 	 repeatedly stressed by this Court, security of 

-trnre is necessary r 	enployee to give his 

b e s t to the job. In this behalf, we do commend 

	

• 	 the orders of the cvernment of Hzyana 

(contained in its letter dated April 6, 1990 

	

• 	 ref-erred to hereinbefor both in relation to 

srt.charged enployees as well as casual labour". 

In the thstit case applicants were working for a 

• 	 for a very long period. Therefore it clearly indicate 

that there are needs o f perman €n t han ds and the works  

they performing is of pe nanent nature. Therefore they 

are entitled to regular service 2a befit and regular 

salary. Be it stated that the X applicants are presently 

• 	getting blf of the salary in comparison to a regular 

enployee. 

$*V'a 

c3enera/ Secrerary 



• employee in a omparable post serving in the sane, 

dqartnent. Thereibre, denying of the benefit of 

regular pay-scale and aliow/jances is is highly illegal a, 

arbitrary, end violative of article 14 and 16 of the 

6Dfl sti tu tio of In di a. 

6 9 	That the apjiicants beg to state that as the 

rnenber of the aresaid Association are pressing very 

hard for their regularisation, some of the mnbers have 

been transferred and posted at ydrabad, outside N. E. 

Region, with the view of Lntention to frustrate the 

ci aims o f regni an sation of the in ethers of the asso ci ation. 

The meubers of the association also apprehending that the 

respondents may terzinete the services of the applicants 

as they are pressing hard for reguiaristjbn of their 

service. Therere the Hen' ble Tribunal be pleased to 

direct the respondents not to ternin ate the services of 

the appiicnts till final disposal of this application. 

7. 	That the applicants finding no other alteniative 

app ach ed this 	bl e Tribunal i r px tection and right 

of the applicants. Be it stated that the 1-Ion' bie Tribunal 

also decided similar qaestiOn in the 0. A. Number 228/93, 
264/93. 

81 	That this application is made )ona fide and Lor 

the ends of justice. 

- 	 7....... 

ieneral Secrerarp 

.1 
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7. 	Reliefs sought for : 

Ukder the facts and circumstances the app1iants 

pray for the following relief. : 

That the responduits be directed to regularise 

• 	 the services of the applicants with all 
• 	

oDnsequantial service beiefits includinj  

monetary banefits. 

That the respondsts be directed to pay 

minimum of the pay scale and dearness 	- 

•allowances w.e.f. 1.1.86 to 30.9,93 to all the 

mebers of the associ ation. 

To pass any other order or orders as deemed 

fit and proper under the facts and circums-

• 	 tances as stated in this application. 

4 0  Osts of the case. 

The above reliefs are prayed on the following 

nongst other : 

• 	 .GROUNDS- 

	

1. 	For that the applicants arewrking since 1980-1990 

- onwards for a period of nearly 5 - 10 years as such, 

they have acquired a legal right for regularisation 

of. their services as regu]. er Gr. IDI enloyees working 

as Helper, Plumber. aectrician. Watchman etc. and also 

entitled....... 

V.enera! S'ecretar' 
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• eititled to appmriate scale of Rs. 750940 p.m. like 

their o un terparts of the sn e establi shrnai t w. e. f. 

1.1.86 to 30.9.93 as they have received minimum of the 

pay scale only w.ef. 1.10.93. 
I 

2. 	For that the plicants are etrsted with the 

similar nature of w,rks which are being pernned by the 

regular Gr.' D'• enployee of the Atomic Mineral Division, 

shillong. 
\ 

39 	For that the applicants are ontinuously wrking 

in the Atomic Minerals DivisiOn, N. . R., shillong except 

ertiicia1 breaks which is bad in law. 

4* 	For that 1101j.paymeat of equal pay and allowances 

:bDr equal k nature of wxk is unfair lelour practice 

and violative of Atticle 14-16 of the Constitution of 

India. 

5,, 	br that rnGabers of the association are being 

entrusted with regular nature of wDrk for yearstogether 

and there being no chance of exhaustion of rk. 

Therefr,re respon de ts are duty lound to regul arise the 

servics of menberi 	the association. 

6........ 

Cnera/ Secretary 
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6. 	For that norl-regularisation and showing artificial 

breaks in the services of the members of the as8ocietion 

to deprive regular service bie fits of the applicants 

and the said action of the respndeits are illegal, 

unjustified and unfair unjust and violative of Article 

14, 16 cnd 21 of the Onstib.tion of India and as such, 

the Respàndets are liable to be directed to regularise 

the services of the applicants with retvz)spective effect. 

S. 	Interim Reliefs sought :Gr . 

zrin g the p ei dai cy of this app ii cation the 

applicants pray 5r the bDllo4ng interim relief. 

1. 	That the respondeits be directed not to oust 

the app1ican1 frm their service till final 

- 	disposal of this application, 

99 	t)etails of renedi Exhpute& 

There is no scope o f any other remedy except the 

app1iation beire this Tribunal. 

10. 	Matter not pending in any other Court/Tribna1. 

11 • 	Porticulirs o fth the i stal order: 

POstal O±der No. - 3 
4 
	

Date. 

Issued from 	
- 

Payable at 	- 

Pener(,1 



22 	- 

Details of Index. 

An index showing the partioilars of cbcumets 

is  

List of enosers. 

As per Index, 

/ 

VERI.FI CATION. 

I, Shri Nidan Shah, son of late Tare Shah, resident 

of Nongnynsong shillong, Geera1 Secretaxy of the 

Mineral Works Union applicant in this application and 

m daly authorised by all the mnbers of the Association 

verify this verification and declare that the stateants 

made in this application are true to my knowledge and 

I, sign this Verification on this the  

day of5anuaxy, 1996. 

A 
Sicpature. 

irth Eastern Regloriel AtøiTht 

Minerak Workers Unicn. 
(Regd. No. 79) 

onQmy,rq Shiihq. 79,tJ( 

!JCnerJ 
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znnexure 1. 

North Eastern Region Atomic Minerals 

Workers' Uhion. 

Regd. No. 79 dated 19.5..9 2. 
C/O, Shri Kishore Singh. 

P.O. & Viii • PYN 'iflO RJ3zM. 
SHILGONG - 793001. 

Ref, No, NEIM1'/92ç/18. 	Date 22.3.93. 

AFFILIATION '10 REONJL 
QO EDINATION ODNMI TTEE, 

TO 
The Regional Director, 
4MD/DAE/N ER, 
hillong -793 011. 

Sub: - Re9 ardin 9 D. .Arrea 

Respected Sir, 

Reminder N 0.2. 

We the menber of NEP,/AMU respectfully bring you 
the DDllowing few lines 10D r. your kind an sideration and 
sympathetic action. 

Regarding the shove mi tion ed subj ec t we have 
givea you the letter No. NEP/zMWU/92-2/9 dt. 2.11.92 and 
letter No. NER1MWU/9 2-2/10. But we have not get any 
xnam=K response from your si. Ag8in we reqiisiting 
you to pie ace te the action sympa the U cally. 

Acxrd.thg to CiroiXar No. from Myderabad AMD-66/ 
3/871ig. 19149 dt. 3.10.89. The catezy mentioned in 
that letter is not used properly by the authority. But, 
acrding to the cirailar OM. No. 13017/2,/86-Ei1(B) dt. 
21.11.86 Ovt, of India, inthat letter it has been  
meitioned clearly that, L).A. should be paid from 1986. 
those who axe eligible. 

Early it was discussed verbally with you &d 
Mr. K.K. Duwiej, L.  DirectoX,, in Au-9 2 in visit to NER. 
But not yet you hay e take any final decision. 

At presat sittation decision have been takai by 
the menber of NEP/ZMWU. Wheflever the arrears would not 
been paid by omptt su tho rity an d by the ñ rce of 
higher authority we agree to receive Rs. 25.84 in line 
of Rs 30/.- per day. 

Also it have noticed to authority please peV arrears 
Rs. 25 per dy to the un skilled workers from 	wx 
1986 as per ear1ier. No. 13017/2/86-a1( 	dt. 21.11.86. 

g YP 	
Yours faithfully, 

SWi Iligibie. 
(Kishore singh), 
GENERAL SECRETARY. 

'Peff 
teneraI Secretary 

All 
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Annexire 

NORTH EASTEW RE(EON AIOMIC 

Minerals Works Union. 
Affiliated to Regional O,.-orclination Committee, 

A. N. D. ODMPL EX. 
P.O. — Assan Rifles, Nongnynsong. 

shillong-, 793011. 
Renindre4/2. 

Ref, No, NERMWU/95/3. 	Date 30.10.95.. 

Communication 
Address*- 

Tb 
Shri B.N.Swaznkar, 
Regional Directors  

ZMDUWNER, shillong. 

Sub:- Forwarding of charter of DQnds athpted in 

the Wmual Geeral Body Meeting of the NER 

Atomic Minerals Wo zker Uniofl, Shiliong held 

on 12.3.1995. 
.,nt,HuiInt. 

Respected Sir, 

Kindly refer to the abve sbj ect 

Sir, as directed, I on beh5if of the all Menber 

of the N ER Atomic Mm eral s Wa z}c ers tki, Shillon g 

5ulnit the frllowing Denan ds before you for your kind 

attention and early solution of the fbroblems of t h e 

Casual wrkers of this Deptt. This Charter of Denands 

was prared after a threadbare discussion on the 

various problens as faces by the Casual W,rkers in 

various cadre morking in the AND, NER, in the last Annual 

Geierel body Meeting of our Union which was held on 

12.03.1995. 

• 	 DEMND.S. 

1. 	Immediate Regularisation of All Casual Woxkers 

in regular posts in the respective cadre as they 

are %ozking. 

2....... 

tenera! Secrerar.Y 
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flx. 2. 

Immediate paymeit o f Arrear Wages & D. A. w. e. f. 

2.5.86 on the Basis of Hon' ble Supreme aurt 

judgEn1t on OEqlal Pay for Eqial Works dated 

27.10.88 and (write petition No. 370) also 

imp1nentation of various ciroi.lar issued by the 

Gvt. of .India id this Deptt. OM-13017/2/88 dt. 

21.11.86 & 1P No. 45/95/87-SPB-I dt. 27,10.87 

and 1iMD/66/3/87-ig/19148 dt. 3.10.89 respectively. 

EXtQision of Special ity A1lowice to all 

Geera1 sxkers. 

	

- 4, 	Immediate implemeitation of this Departh€ntal 

Circular No, ?ND/66/3/87/vig. 19143 dt. 3.10.89 on 

classificatiOn of Catecpzy of Highly Skilled/Skill&/ 

- Semi skilled workers accz,rding to bervice reords 

of the workers, 

Grting. of Night.D.ity Allowairice to Casual workers. 

Immediate supply of liveries to all casual w,rkers 

as like Regular Group 'C' & 't) iiployees. 

MediCal Leave & Medical Re-mbjrsemeit facilities 

to be givei to all casual sorkers. 

GDvt. Holidays as wjoixiing by the 1gular 

Enployees of the ;J?1D/NER may also be allowed to 

51 

	

	 enjoy by all the casual wrker as paid Holiday & 

Holiday Declared by the Gvt. of India under NLI.Act 

LA 

	

	may also be declared as paid holiday for all 

Categries of casual wxker (Temporary Status). 

9 

tje,ieral Seetzr 
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rinx. 2. 

9. Immediate introthction of 5 days week in the case 

o f Teo ra zy v rke r (Seth rday & Sun day should be 

declared as paid kloliday) as per Circular N 0. SPE-I 

dated 5.6.91 and D/19/15/93-Admn. dated 4.10.93. 

14* For the interest of the Dqartnent, it= if 6ny 

Tenporazy Status Worker is to be transferred from one 

Ibiz Station to mother, the IND should provide 

all facilities to him. 

Lastly, on behalf of this Xiion,. I u1d like to  

reaest you once again to settle our ahove problems 

as earliest. 

Copy brwerd br kind irUbrmation and necessary action.th:i. 

The chaijmn, Atomic thergy Commission, Bombay,, 

The Direclxr, NW, Hyderabad. 

The thief Administrative & Accounts Officer, 
MD DAE, Hyderabad. 

4 The Regional Lahour Commissioner, NER, Guwehati 
(Central). 

The Lahour Commissioner,. Jieghalaya, Shiilong. 

The Seczetaxy General, A.I. A E. E., Co-ordination 
Committee, Bombay. 

The Secretary General, Confederation of Citra1 
Gvt. knp1oyees & Workers, New Delhi. 

The General Secretary, ECC. ODRS, UER,, shillong. 

The General Secretary, C.O.C. C& C. Es, Neghalaya, 
Shillong, 

The Convenor, Sponsoring Committee of T.U. ,Megb, Shill. 

The General Secretary, JCLU & A, Shillong. 

d/_ Illegible. 
Axv 	 30.10.95. 

, (N AN DAN SH1. 
General Secretary, 

NERAMWU. 
Seal. 	- 

(7'neraI Secretary 
AtOl%fl 

Mineral; Work.'rs Uuio 
(R(j. \c. 74) 

4Ofl9mvnso,i, Shx1o. 793011 
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NORTH EASTEIN RE(ON ATOMIC 

M3ER?1S %1(ERS UNION, 

1gd, No. 79 Dated 19.5.92. 

Affiliated to Regional O-O rdin ation Crnrnittee 

A.M.D. Omplex.. 

P.O. - Assn Fi fi es, Non giyn song, 
shiuong - 793011. 

Ref, NO. EvQ MD/96, 	 Date 5.1.96. 

ommuni cation 
Address : 

To 
The Chaixrni, 	S 	 - 

Atomic Briergy Cbmrnissiofl. Bombay. 

5ub:- EORWARI)ING OF CHARTER OF DDS ALOPTED IN THE 
ANNUAL GENERAL BODY MTLNG OF THE NER ATOMIC MINERALS 
WO(ERS UNION, SHILLONG HELD ON 121 03/1995. 

Ref:. Our letter No. NERM/95, dated. 30.lk.95. 

Respected Sir, 

• Kindly refer to the atove subject. 

• 	Sir, as directed. I on behalf of the all Menber 

of the NER AtomiC Minerals Workers Union, shillong submit 

the 113ollaving DEMANDS before you r your kind atttion 

id early solution, by our various reminders, of the 

problens of the Casual wxkers of this Department. 

This Charter of Dnds was prepared after a threadbare 

• • discussiofl on the various problens as faced by the Casual 

workers in various cadres working in the AMD, NER in the 

• 	 last Annual General Body Meeting of our Uion wbich was 

• 	 he.d on 12.03.1995. 

General Secrerary 
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Plirix. 3. 

DEMWDS. 

Immediate Igu1atisation of all casual srkers in 

regular posts in the respective cadre as they are 

w)rking. 

Immediate paymen  of Arrear Wages & L. A. w.e. f. 

2.5.1986 on the basis of Hon'bie Supreme Ourt 

judgenet as E4,1e1 Pay for Eia.i Work" dated 

27.10.88 and (writ petition No. 370) also 
, 	

iinplemeitetion of various circular issued by the 

G,vt. of India (Finance Departhst) and this Deptt. 

i.e. OM..13017/2,/88, dt, 21,fl.86 & 10P No.45/95/ 

87-sPB-1, dt. 27.10.87 and W/66/3/87..Viç/19148, 

dt. 3.10.89 respectively. 

ExtQsion of Special D.ity Allowance to all Casual 

Workers (Temp. States). 

Immediate implemtator1 of this Departheital 

Circular No, MD/66/3/87/Vig. 19143, dt. 3.10.89 

on classificetioh of ca tegory of highly skiiled/ 

skil1ed/seni&cil1ed zrkers according to service 

records of the w)rk era. 

5 1  Granting of Night Duty Aliowan@e to casual ioxkers. 

Immediate supply of liveries to all casual wrkers 

as like regular Gup ' C' & 'D' employees. 

Medical Leave and Medical Re..iitibiirsenEnt facilities 

to be givei to all Casual wDrkers. 

~j 
	

8..,.... 

eneraI Secreiary 
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Anflx. 3. 

B. Cbvt. Holidays as Enjoying by the regular 

eployees of the ?MD/NER may also be a1loed 

to enjoy by all the casual workers as paid 

Holiday for all cateries of casual workers 

(Temporary St aty s). 

90 Immediate instruction of 5 days  s,eek in the case 

o f Tcno r ry Status wrke ra (kack S aturdy and 

Sunday should be declared as paid holiday) as per 

ciratlar No. SPB-.1, dated 5.6.91 md ?MD/19/15/93_Ac1n. 

dt. 4010.93. 

lO. Acadenic Qia1ificatión and percentage of Marks 

should be relaxed to those Tenporary wrkers who 

have completed minrnurn 5 years service at the time 

of Regularisation in their respective cadre. 

11. 

 

To minimise the financial hardship,. all Interview 

Test etc. for Regularisation of Group ICI ind I DI  

posts should be hd at AMD/NER,. HQRS. i.e, at 

shillong only. 

I 
12, The HQRS, of this Union is lo cated at Shil&ong 

and itis ct1y registered 1y the Neghelaya State 

Labour Ommissiofler under Indi T.U. Act and as 

• 	such Union should be a.Uowed 	carry out its day 

to day function as like other Union are functioning 

in various Central Gvt. Estav1ishmt. For smooth 

J functioning of the Union Works, this Union should 

be... .. 

*b~a4 
Gneraf Secrerry 
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S. 

	 Mnx. 3. 

be AxMM piovided with a Union Ibom by the ji 

at Shillong dpenission should be accorded to 

S 	 display a Notice board inside the Office Complex. 

No Oice.bearers.o the Union should betransferred 

from HQRS, to other Station for day to day sooth 

fun ction in g o f the Union wotks. 

For the interest of the tpartnst, if any 

Teuorary Staths Woikers is to be trsferred from 

one Station to another, the AMD should provide all 
facilities to him. 

(u1ang Village is one of the field ares operation 

of the I4MD/NER in the West Khasi Hills and the area 

is 1a1azia prone d the wrkers should be given 

treatment and provide with all safety measures. 

Copy to 

The Director, AD, Hyderabad, 	S 

The chief AinitrEtive & Accounts Officer 1  

AMD/DE, HYDERABAD. 

The Igiona1 Laizur Cornrnissioi er, NER, Ouwahati 

(Cetral).. 

The Union LabDur Minister, O,vt of India, N, Delhi, 

The Regional Lahour Commission er, Guwahati (Central). 

The Regional. Director, AMD/ER, Shillong, 

94 	 7. The Lahour Commissioner, Meghalaya, Shiliong. 

8....... 

General Secrezar.? 
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Mnx.3. 

8 • The Secretary Gen eral, A. 1. A. E. E. , Cb-orclin a tion 

• 	 :. Ongnittee, Bombay. 

• 	 9. The Secretary General, Confederation of Central Govt. 

knp1oys& Workers, New Delhi, 

10. The General Secretary, 	QCC, CDWS,NER,Shiflorig. 

i• The Gera1 Secretary, C-0-C-, C. G. Es, ,Meghalaya, 

shiilong. 

 The Omvener, Sponsoring Committee of T.U.,Meghelaya, 

• shillong. 

 The Geera1 Secretary, JCTU & A., Shiflong. 

 The Ediixr, Shillong Times, x 

x 
 The Editor, The Sentinel, Guwahati. XBhangaxh, 

X Guwajiati-781005. 
• 	 16. The Editor, Nay Bharat Times. X for favour of 

X publication. 
• 	 17. The Editor, Telegraph, Calcutta. x 

- 	 18. The Editor, The Guardii., Shillong, 

Saibabad Idu 

19, The Editor, me Staten), X 
700001 (kest • 	

S  Calcutta, Bengal). 

Thanking you, 

Yours faithfully, 

SW- Illegible. 
5.1.96. 

(NzNDzN SIIAH), 
General Secretary, 

NERPMWU. 

deneral Secretary 
$orthEaser  

Mlnerai; Wo)i<.rs Unio, 
(Rd. \ 

'OflQIji.jn 	StiItit'.q_ 7930 
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• 	
IN THE CETRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of : 

Mi 	ag 

—7 

00 

(7 

0 

ISO 

O.A .No.17/96 

North Eastern Region 
Atomic Minerals Workers Union & Ors. 

•...Ppiicent. 

-Versus- 

Union of India through the 
Secretary to the Govt. of India, 
Department of Atomic Energy, 
Mumbal. 

Chairman, 
Atomic Energy Commission. 

Chief Administrative & Accounts 
Officer, Atomic Minerals Division, 
DAE, Iyderabad. 

..... Res pnde nts. 

- AND - 

In the matter of : 

Written Statement on behalf of the 

above noted Respondents. 

I, B.M.Swarnkar, presently working as 

Region&l Director, North Eastern Region, Atomic Minerals 

Division, Department of komic Energy, Government of 

India, do hereby solemnly affirm and declare as follows:- 

1. 	That being called upon by this Hon'ble Tribunal 

to show....... 
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Th 
3) 

to àhow cause as to why the above noted application 

should not be admitted, I do hereby show causes/submit 

written statement on behalf of all the three Respondents, 

being conversant with the case and duly authorised to 

do so, I do assert categorically that save and except 

what is admitted in this written statement, rest may 

be treated as total denial by all the Respondents, 

Before I make parwise comments, a back-ground note of 

the case is incorporated in this Written Statement/Show 

Causes and this will supplement to show causes/written 

statement. 

Back-g und note on the case 

That the Atomic Minerals Division (A,MD) is 

one of the constituent units of Department of Atomic 

Energy (DAE) under the Government of India. This Division 

has Headquarters at Hyderabad and seven Regional Offices 

located at Bangalore, Nagpur, Baroda, Khasmahal(Jamshedpur), 

Shillong, Jaipur. and New Delhi and several field units 

working under the Regional Offices throughout the 

countryAtomic Minerals Division has been entrusted 

with the task of conducting survey and exploration for 

uranium and other atomic minerals required for the. 

nuclear power programme of the country. The survey and 

prospectThg work for atomic minerals involves carrying 

out field operations spread out all over the country. 

I Regional Director, North Eastern Region has 

Various,..., 



3~ 
4 

-3- 
	 41'  

various field units under his jurisdiction and 113 

casual labourers are assisting the regular staff as 

and whew required basis for setting up of field camps, 

geological and topographic surveys, sample collection, 

attending to drilling rigs, carrying survey equipment 

of survey party for field camps/drilling unit etc. 

The applicants have been conferred with temporary 

status in accordance with 0.14. No.5106/2/90_Estt (C) 

dated 10-9-1993 issued by the Ministry of Personnel, 

Public Grievances aixi Pensions, Department of Personnel 

and Training, ccpy of whith is annexed herewith and 

same is marked as Anne 	R-I. The said Department 

has formulated a scheme for casual labourers (grant of 

temporary status) vide their O.M. dated 1O-9-1993, 

which came into force with effect from 1-9-1993. The 

Department of Personnel and Training vide their 0.M. 

No.49014/2/93_LStt.(C) dated 12-7-1994 have clarified 

that the casual labourers who were not initially 

engaged through Employment ExclBnge, are not entitled 

to the benefit of temporary status. A copy of the said 

O.M. is annexed herewith and marked as AnnexureR-Il. 

III. 	That the casual labourers of NR have not 

been sponsored from the Employment Exchange but-they 

have been engaged locally. The applicants even though 

they are not eligible for conferment of temporary status 

as per the O.M. dated 12.7.1994 i.e. Annexure R.II, 

hey were conferred with temporary status on humanitarian 

ground keeping in view their length of casual service etc.. 
--- 

Contd ... .. .4/- 
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IV • 	That there is no specific recruitment norms 

exclusively applicable to Casual Labourers for selec-

tion in a regular establishment. The casual labourers. 

conferred with temporary status will be considered 

/aga-*Lnst  Group 'D' posts, if they fulfil the recruitment 

norms applicable to all the eligible candidates and 

then selected through the regular selection process. 

The Respondents have been inviting application for 

various regular posts from amongst the temporary status 

casual labourers from time to time to accomrodate the 

existing casual labourers against available vacancies. 

The recruitment procedure is that the casual labourers 

should apply against the vacant posts whenever circulars 

are issued. The applications will be screened as per 

the reoruitment norms by the competent committee for 

- 	 this purpose and they recommend their names for interview 

to the Selection Committee. Based on the selection, 

the selected persons will be issued regular appointment. 

I further beg to state that in case the Applicants 

submit applications against the circulars and if they 

fulfil the recruitment norms prescribed for various 

posts and found suitable by the screening and interview 

committee, such applicants will be considered for 

aDpointments in a regular establishment. That about 15 

temporary status casual labourers from North Eastern 

7 Region have been selected for regular posts. It is 

stated that recruitment is a COfltjnUts process, hence 

the applicants should respond to the circulars issued 

from time to time for Group ID I posts. 

1 •  

Contd 0  .. . . . 5/- 
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That with regard to the contents of 

paragraph 1 and 2 of the application, I beg to state 

that these are formal and hence no comments. 

That with regard to the contents of 

paragraph 3 of the application, I beg to state that so 

called Association stated in thepresent O.A. is not 

recognised by the Respondents. The casual labourers 

have been engaged at IER, $hillong to assist the regular 

staff' as and where required basis for setting up of 

field camps, geological and topographic survey sample 

collection, attending to drilling rigs, carrying survey 

equipments of survey party for field camps/drilling 

units etc.. 

That with regard to the contents of paragraph 

4 and 5 of the application, I beg to state that these 

are formal and hence requirç no comments. 

That with regard to the contents of 

paragraph 6.1 of the application, I beg to state that 

these are formal and hence no comments are offered. 

That with regard to the contents of 

paragraph 6.2 of the application, I beg to state that 

so called Association stated in the present O.A. is 

not recognised by the Respondents. I further beg to 

state that the strength of the casual labourers engaged 

in NER,S•hiflong as on date is 118 and not 123 as 

stated...... 



stated by the applicants. Out of 118, five applicants 

who filed the O.A. No.11/96 in this Hon'ble Tribunal 

have already been transferred to K.K.Thanda and they 

have reported for duty on 9-2-96. I further beg to 

state that the applicants have been conf erred with 

temporary status with effect from 1-9-1993 ari not 

1.10.1993 as stated in the QA. 

That with regard to the contents of 

paragraph 6.3 of the application, I beg to state that the 

applicants have been engaged for assisting the regular  

staff on 'as and where required' basis as stated in 

the background note of the case. It is denied that 

their jobs are of a permanent nature as contended by 

the applicants. 

That with regard to the contents of 

paragraph 6.4 of the application I beg to state that 

the date of engagement and names furnished by the 

applicants in the O.A. are not tallying with the 

Respondents' list. As per the records of the Respondents, 

10(ten) applicants, namely 3/$hri i3irus Sangma, N.N.Deb, 

J.K.Shorsingh, Jeja Pine, AUb Junes Thongny, Pelgiming 

Thongany, Kowelising Dhaskar, Dhirendra Kumar Gupta, 

Darwin Thawmut, Surendra Sah, appearing in serial 

No.39,40,54,60,71 1 76 2 77 1 38 1 89 and 105 respectively have 

no luàus standi to file this application as they are 

not in pay roll of the North Eastern Region, Shillong. 

They. . . ...  

I' 
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They left the service of these Respondents before the 

present O.A. was filed. A copy of the letter No.A/NEW 

7/24/88_Adm/Vol.II/282 dated 22.2.1996 in this regard 

is annexed hrewith d the same is marked as AmiiiexureR,III. 

I further beg to state that the applicants ha-ye been 

conferred with temporair status with effect from 1.9.1993 

as tted in supra. Consequent upon conferring temporary 

status, the aoplicants are entitled for wages at daily 

rate with reference to the minimum of the py  scale for 

a corresponding regular Group'D' viz Ps.75012-870-14-940 

including HRA, CCA and other benefits as onained in 

the O.M. dated 10-9-1993. 

9. 	 That with regard to the contents of 

paragraph 6.5 of the application, I beg to state that 

the case-law quoted by the applicants have been pronounced 

by various Courts/Benches of the Hon'bie Tribunal during 

1992 in the absence of the DPT's 'orders. Since the DT 

have issued comprehensive orders, vide 0.M.No.5106/2/90-Estt 

dated 10.9.1993 (Axinexure R-I) on the regularisation of 

casual iabouers and their service condition etc., the 

case-law quoted by the applicants are not relevant 

and the facts of the present case are quite different. 

Hence the service conditions of the applicants will be 

regulated in accordance with DPT orders only Now that 

the service conditions of the casual labourers of 

Department of the Central Government have been regulated 

by the nodal agency viz. Department of Personnel and 

Training the applicants have been conferred with terorary 

status with effect from 1.9.1993 in accordance with 

provisions of DPT O.H. dated 10.9.1993 (Annexure R-I). 

Contd. . .8/- 
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That with regard to the contents of 

paragraph 6.6 of the alication, I beg to state that the 

activities of I1ER 7 Shillong have been reduced substantially 

as Domiasiat Project was closed. The surplus junior 

casual labourers (except Khasi-local of 1ER) have been 

re-deployed on humanitarian ground at K..Thanda, 

vlde order dated 20.12.1995 and they have joined their 

dtrbies on 9.2.1996. I further beg to state that it is. 

within the right of the Respondents to dispense with 

the service of casual labourers by giving one month 

notice in writing in case there is no sufficient work 

to assign them as per clause (xi) of the 'Conferment 

of temporary status' order issued to the applicants by 

AND and also keeping in view the financial crunch 

faced by the Government of India, if necessary. I further 

beg to state that the applicants will be paid weekly 

off as per DAEO.M.No.1/1(5)/91_SCS/85 dated 29.01.1996, 

the copy of which is annexed herewith sand marked as 

Annexure R-IV. 

That with regard to the contents of 

paragraph 6.7 of the application, I beg to state that 

they are not comparable as facts of the cases referred to 

by the applicants are not the same with their cases. 

That with regard to the contents of 

paragraph 6.8 of the application, I beg to state that 

these are formal and hence no comments. 

Contd. . .. 
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Against RELIEF SOUGHT FOR 

in the application :- 

That with regard to the averments made in 

paragraph 7.1. of the application, I beg to state 

that the applicants engaged in the Region may be con-

sidered if they apply against vacant posts notified 

from time to time and if they fulfil the prescribed 

recruitment norms for the posts so applied. 

That with regard to the averments made in 

paragraph 7.2 of the application, I beg to state that 

the applicants were not entitled to arrears of pay 

from 1.1.1986 to 31.8.1993 as they were not governed 

by any order siinilar to the DPT orders dated 10.9.1993 

at that point of time. 

That with regard to the averments made in 

paragraph 7.3 of the application, I beg to state that 

the Respondents have complied with DPT orders dated 

10.9.1993. Hence the applicants are not entitled for 

any relief as prayed for. 

That with regard to the averments made in 

paragraph 7.4 of the application, I beg to state that 

the application is devoid of merits and the same may 

kindly be dismissed with costs. 	 - 

Contd... . .10/- 
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Against GROTURIDS of the application : 

Thft with regard to the averments made 

in paragraph 1 of the Grounds, I beg to state that 

the applicants have been conferred with temporary 

status in accordance with the provisions contained in 

the O.M. dated 10.9.1993. The said order does not 

confer. any regular appointment on the applicants but 

certain additional benefits on conferment of temporary 

status. 

That with regard to the averrnents made in 

paragraph 2 of the Grounds I beg to state that the 

applicants are beiiig paid wages on par with Group-D 

employees as per DPT's order dated 10.9.1993. 

That with regard to the averments made in 

paragraph 3 of the Grounds I beg to state that the 

applicants are engaged on as and where required basis. 

I further beg to state that the applicants are being 

paid wages as per DPT's order dated 10.9.1993 and 

also as per the offer of appointment (conferment of 

Temporary Status) issued to the applicants. 

That with regard to the averments made in 

paragraph 4 of the Grounds I beg to state that the 

DPTs order dated 10.9.1993 is applicable to all the 

Central Government Departments including Respondent 

Organisation and the same has been implemented. Hence 

there...... . 
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there is no violation of Article 14-18 of the Constitution 

of India as alleged. 

That with regard to the averments made in 

paragraph 5 of the Grounds I beg to state that the 

regularisation of the casual labourers i.e. the applicants 

will be considered as ar1 when regular vacancy arises 

in accordance with the provisions contained in the O.M. 

dated 10.09.1993 issued by the Department of Personnel 

and Training as stated in the background note of the case. 

That with regard to the averinents made in 

paragraph 6 of the Grounds I beg to state that the 

applicants have been engaged at NER, Shiliong on as and when 

required basis to assist the regular staff. I further 

beg to state that the contention of the applicants 

that they were given artificial breaks is not correct 

and the seivice conditions of the alicants are regulated 

as per DPT's orders dated 10.9.1993. 

Against INTERIMRELIEF SOUGHT FOR 

in the application : 

That with regard to the averments made in 

paragraph 8 under the caption Interim Relief Sought for, 

I beg to state that the activities of AJMtD in NER,Shillong 

have been rduced substantially as Domasiat Project was 

closed. The surplus casual labourers of NER are redeployed 

wherever wk is available and in case they refused to 

join.......  

I 
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join the new place of work of the ±'espondents, the.r 

services are liable to be terminated in accordance 

with para (xi) of offer of appointment issued to them. 

That with regard to the averments made in 

paragraph 9 1 1 beg to state that these are formal and 

hence no comments. 

That with regard to the averments made in 

paragraph 10 of the application, I beg to state that 

some of the applicants viz 3/Shri Gopal Rai, Swill Mahato, 

Paritnal Dutta and Bipin Kumar Singh have filed 0.A.No.11/96 

before this Hon'ble Tribunal which is pending for 

hearing on 30.4.1996. 

That with regard to the averments made in 

paragraph 11, 12 and 13 of the application, I beg to 

state that these are formal and hence I have nothing 

to comment. 

That in view of the facts and circumstances 

as stated herein above, I beg to submit that this 

application is devoid of any merit and as such liable 

to be dismissed in limine with cost. 

That the present application is without 

any cause of action and as such sjiie is liable to be 

disniissed. 

Contd... . .13/- 
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That the present application is liable 

to be rejected solely on the ground that the applicants 

have not exhausted all the remedies available to them, 

That the present application is mis-conceived 

of law and ill-conceived of fact and hence liable to be 

dismissed, 

That the Respondents crave leave of filing 

additional Written Statement if this i-ion'ble Tribunal 

so directs. 

That this Written Statement is filed 

bonafide and in the interest of justice. 

For the aforesaid reasons, it is submitted 

that thia Hon'ble Tribunal may be pleased to dismiss 

the present application with costs. 

VERIFICATION .•...., 
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VE RIFICAT. ION 

I, B.M.Swarnkar, working as Regional Director, 

North Eastern Region, Atomic Miners Division,Depart-

merit of Atomic Ener, Government of India do hereby 

solemnly affirm and declare that the contents made 

in paragraph 1 of this Written Statement are true 

to my knowledge and those made from paragraph 2 to 26 

are derived from records including the background note 

of the case incorporated in this written statement, 

which I believe to be true and rest are humble 

submissions before this. Hon'ble Tribun&.. 

AND I sign this Verification on this 07/tZ day 

of 	 ,1996 at 	S  

• 	
H 	 OxL  

• DEPOJTENT 
• 	øz 	i/RegIoriat Dt,.ci.p 

rf/N. E. Reglos 

• 	 4 rornh: Min#raI3 DIvI4ai 

• 	 Dep' 1. of A wink Ew! 
tzi/SI2i110 

- 	 - 
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NO.5106/2/90-Ett (C) 
L 	 Government of India 

fliniatry of Pereonriel, P.G. and Fenelone 
Department of i'croonl & Training 

New Delhi, the,iOth Sept., 1993. 

Subject Grant of temporary etatue and regularleation of 
Caaual workero - rormulation or a echeme in 
pureuance of the CAT, Prinicipal Bench, New Delhi, 
judgement dated 16th February. 1990 in the caae of 
Shri RaJ Kernel & othera V, UOI. 

The guldelinea in the matter of recruitment of pereonc on 
daily-wage baela in Central Government officee were leeued vide 
this Departrnentc O.tl.No. 49014/2/86-Ett(C) dated 7.6.88. The 
policy has further been reviewed in the light of the judgement of 
the CAT, ?rinicpal Bench, New Delhi delivered on 16.02.90 in the 
writ petition filed by Shri Raj Kernel and other8 Vs Onion of 
India and'jt has been decided that while the existing gu1de1ine 
contained in O.M. dated 7.6.85 may contInue to be followed, the 
grant of temporary status to the casual employees, who are 
presently employed and have rendered one year of continuous 
service In Central Government offices other than Department of 
Telecom, Poets and faIlwayc may be regulated by the scheme as 
appended. . ( 

2. 	I11n1stry of Finance etc., are requested to bring the scheme 
to the notice of appointing authorities under their 
administrative control and ensure that recruitment of casual 
employees Is done In accordance with the guIdelines contained in 
O.M.dated 7/6.88. Cases of negligence should be viewed 
seriously and.-brought to the notice of appropriate authdority for 
taking prompt and suitable actIon. 

	

- 	 Sd/- 
(Y.G. Pararida) 
Director To 

All lInistreIs/Departmenta/orfIceo of the Government of 
India as per the standard list. 

Cy to 1. All attachcd and ccrditc 	fic 
1) 1inIstry of Perconnel,PG andPenslona 

ii) Hinistry of Home Affairs 

2. All orricera and cections in the flilA and 
!linlstry of rercorinel, PG and PensIons. 

V,  =I,  11  
S. K. CHAKRABARTI 1 ( 

Assistant Personnel Officer 
ATOMIC MINERALS DIVISION (NER) 
DEPARTMENT OF ATOMIC ENERGY 

Government of Irr-lia 

SHLLONG-79S Oi 

Sd /- 
Y.G. Paranda) 
Director 

I 

- 

- 	 -S.' -- - 
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Department of t'ersonnel & Training, Casual Labourers 
(Grant of Temporary status and Regularisation scheme) 

 

I 
This scheme shall be called "Casual Labourers (Grant of 

Temporary Status and Regularisation) Scheme of Government of 
0 	

India, 1993.  

This scheme will come into force w.e.f. 1.9.1993. 	0 

0 	

. 3. 	This scheme is applicable to ca6ual labourers in employment 
of the Ministries/Departments of Government of India and their 
attached and eubordlante oficee, on the date of issue of tse-. 

0 
orders.. But it shall notbe applicable'to 'casual workfe in 
Railways, Department of Telecommunication and Department of Poets 
who already have their own schemes. . 0 

.'4. 	Temorarv status 

i) Temporary status whould be conferred on a.l causal 
labourers who are in employment on the date of issue 
of this O.M. and who have rendered a continuous 
service of at least one year, which means that they 
must have been engaged for a period of at least 240 
days (206 days In the case of offices observing 5 
days week) " 

• 	Ii) Such conferment of temporary status would be without 
reference to the creation/availability of regular 

	

• 0 	
Group 'D' posts. 

Conferment of temporary status on a casual labourer" 
would not Involve any 0  change in his duties and 
responejbjljtjes. The engagement will be'on daily 
rates of pay on need basic, He •y be de lo d 

	

• 	 anywhere within the recruitment 	un /territorial 

	

• 	. 	c rc o on the 	Is of aval at, 	y of work. 

Such casual labourers who acquire teporay status 
will not however, be brought on to the permanent 
establishment unless they are selected 	through 
regular selection process for Group D posts. 

0 

0 

• ,' 



( 

7 	 ( ) 
Temporary ntatue would entitle the caeual labourere to the 

/:following benefjt5:- 	( 

7' 	i) Wagee at daily ratee with reference to the minimum 
of the pay acale for a correeponding 	regular 
Group 'V official including PA, HRA & CCA. 

l.t) Dene94e of incremente at the came rate as applica-
ble to a Group 'D employee would be taken into 
account for calculating pro-rata wagee for every 
one year of aervice eubject to performance of duty 

•  for atlenet 240 daye (206 days in adminictrative 
officee obeerving 5 daye week) in the year from 
the date of conferment of temporary etatue. 

ili)JLeave entit1jeme.nt will beon a pro-rate bae1aatthe/ 

	

one dY_1 	 • , wo 	cacue br 
or.fa5Tjkjnd ofeleava; except maternty'lye LWlll.t. headmljb1. 
tocerry orwar 	e e ye tthejrcredjton their 
regulár1aajo. They will not be entitled to the 

• 

	

	 benefj.ta of encaehment of leave on termination of 
aervice forany reaeon or on their quitting eervice. 

• 

	

	iv) tiaternity leave to lady caaual labourere as admiaci- 
ble to regular'Group 'D emPlOYeeG will be allowed. 

• 

	

	v) 50% of the aervice rendered under Temporary Statue 
would be counted for the purpose of retirement 7' • 	benefits after their regularjctj 

After rendering three 	ears 	continuous service • 	 after conferment o 	temporary etatuc, the casual 
labourers would be treated on par with temporary 

• 	Group 'D' employees for the purpose of contribution 
to the General Provident Fund, and would also 
further be eligible for the grant of Festival ' 

• 	 Advance/Flood Advance on the same conditlono as ar_- 
applicable to temporary Group P employees, povidd 

• 	 they furnish two sureties from permanent Govt. 
cervants of their Dcpartme, 

Until they are regujar1e 	they would be entitled ,,7t0 Productivity Linked Bbnug/Ad-hoc bonus only at / the rates as applicable to caaual labourers. 

C. 	
uther than ttoee specified above will be admis- 

sible to casual labourers with tetoporary ctatus. However, if any 
• additional benefits are admissible to casual workers working in 
• Industrial establishments in view of provisions of Industrial 
Dispute Act, they shall continue to be admissible to aLCh casual labourers. 

/ 



-- 
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' 	Despite conferm.nt of temporary status, the cervices of a 
casua1 labourers may be dispensed with by givign a notice of one 
month in writing. A casual labourer with temporary status can 
also quit service by giving a written notice of one month. The 
wages for the notice period will be payable only for the days on 
which such casual worker. is engaged on work. 

~VWWS  W~W - M 
1) Two out of every three vacancies in Group D cadres 

in respective offices where the casuallabourers 
have been working would be filled up as per extant 
recruitment rules and in accordance with the instru-
ations issued by Department of Personnel & Training 
from amongst casual workers with temporary status, 
However, regular Group 'D staff rendered surplus 
for any reason will have prior claim for absorption 
against exi8ting/future vacancies. In case of illi-
terate casual labourers or those who fail to fulfil 
the minimum . qualification prescribed for post, regu-
larisation will be considered only .nagajnat those 
poets in respect of which literacy, or lack of 
minimum qualification will not be a requisite quali-
fication. They would be allowed age relaxation 
equivalent to the period for which they have worked 
continuously a casual labourer. 

On regularisa t ion of casual worker with temporary status, no 
substitute in his place will be appointed as he was not holding 
any post. Vl9lStion of  this  should be vIewed very seriously and 
attention of/the appropriate authorities should  The  drawn to such 
cases for ..Jsuitable disciplinary action against the officers 
violating these inétructjonc. 

In future, the guldelln 	as contained in this Department's 
O.M. dated 7-6-1958 should be followed strictly in the matter of 
engagement of casual employsec In, Central Government offIeø. 

11. Departmet of Personnel and Training will 
make amendments or relax any of the provisions 
may be considered necessary from time to time. 

have the power to 
In the Scheme that 

4 

-------. 
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Government of. India 
Department of. Atomic Energy .  
Atomic Minerals Division 1 

1-10-153-156, Begump'-  t, 
Hydeabad . 500 016 

No AMD-42/144/85....GA/8472 	 September 2Q 1994 

ECRSE'EpT 

A copy of 04M.No. 4901 4/2/93_EStt.(C), dated.12.7.1994 
of 't'linistry of Personnel, b1ic,crievnces;'nd 'Pensions, 
Department of Personnel and Training, Nett Delhi. forwarded 
under DAE endorsement No. 1/1 (5)/91_SCS/502,.:dated September 
6, 1994 Is forwarded herewith. for.flforTflatiôp afld.,n 
action. ecessary 

t. 	J'- 

- -" 
(K.K.K.. Singh') 

Assistant . Personnel 'OffIcer 
To 

All Sections/labs, AND, as per ma1ing list. 

PAPER F0RWARDTD 
IFFICE MEMORNDUM .. 

Subject: Grant of temporary Status and rgularisatjon 
of casual workers..  

The 	

. . . 	' 

undersigned is directed to refer tôDep.ttmentof 
Peronnel and Training OM No.51016/2/90-EStt(C), :dted,1Oth 
Sept. 1993 onthe 'subject noted above 'and to say that many 
"references-have been received fron'irariousJ4jnjstrjes/Depart_ " . 	
ments 	 on dertain points relating to 
grant of Temporary status to casual labourers. 

:2; :. ClarIf1cajons 'in'respec.t of. the points rasêd in the 
references are given below:-  

S.No. Points raised 	 Clarifications 

l. 	Whether the casual employees 	Since it is mandatory,,to 
who were not i,nitially engaged.. . engage casual employees 
thr.ugh empl',ent exchane are through empl.yment exchange, i.
6ntitled to the. benefit of tern- the appointment of casual 
porary status. 	 . .. 	empoeee without emplcyment exchange is irregular.Hence 

such csua1 empl.yees cannot 
be bestowed with temporary 

/ 	., 	 .. 	. .. staths. 

S. K. CH4K8111/%j1 
.Assjstnt PersOfl,.eI Officer 

DTOMIC MINER4LS DIVISION (NER) 
. ARTMEN OF ATOMIC ENERGY 

government of Indj 
SHIL,LONG..793 0'Il 



Whether 	emporary status could 
be gran)ed to the part-time. 	

'. 	 ' Not, 
casual employees. 

 

Will the casual labourers initially No ae' limit has been 
engaged after crossing the upper., age 
limit.prescrjbed for recruitment 

prescribed for grant of 
to 	temporary sttus 0  However, 

Group 'P' posts 'be eligible for grant for the purpose of subse- 
Of-temporary. status?.. 	''. 	 '." quent regularisation, the 

áondit.ions regarding age 
ad educational qualifi- 
cations prescribed in the 
relevant' recruitment rules 
will apply. 	' 

Will the wages of Casual 	' 
• 	 np1oes would be debited 

Since the casual employees 
, 

to the Salaries sub-head of '  
on grant of temporary status 
would be entitled for the establishment or to. the  

contingent sub-head? 
wages 

on actual basis, their,  wages 
' 	 , 	

, will have to he dehitable to 
the sub-head 	'wages'. 

5 	Whether the casual employees 
working in administrative  

Sincethefcj1jtyfaj 

offices observing 5 days week: 	, ' 	
. 

WeOklj.dmj.s_j r 
aysof continuous wDxi 

would be  entitled.to ' 	'the  benefit of paid weekly off.  
—would 	admissible 
ual em lo Ces working 

'for 5. days in a week. 

For the purpose of assessing 	' 	
. 

	

leave entitiement'how should 	
"' "'' 

quolifying.'period should be 

qualifying period be reckoned? 
reckoned with''reference - 	to 
aa1 number of dyduy 

- 

 
performed ignorjng dayL 
i4eekly- o 	leave and absen ce 
etc, '7ll days of duty will 
'be couhted Irrespective of 
intervening spells of absence, 

•, • 	 ' 	 ' Wh1ch'do'nocoñstjtut( break, 
in service. 

Frequency at which leave will 	' " ce..ayr; 	cn.the 1st 
' 	 . be credited. 

will be affordedJObpre.. 
hal fr or fraction 

'€hereôT f 	on;b.pro-rata basis 
trate of one day ever-y 

10 days of work - 

sd/- 
'(KRiSHi'm MENON) 

•.: 	 .. 

DY.SECRETARY TO THE GOVERNMENT OF INDI?, 

/ I S. K. CHAKRABARTI 
Assistant Personnel Officer 

ATOMiC MINERALS DIVISION (NER) 
DEPARTMENT OF ATOMIC ENERGY 

Government of In !ia 
SHILLONG-793 011 	 ' 
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Government of India 
epartment of Atomic &ergy 
Atomic Minerals Division: 

North Eastern Region 

A M D 	Complex 
P.O. Asam Rif1ss 
Shillong-793 011 

No. AMD/NER/7/24/88-Adm/V0l.II/ 	 Date : 22.02.1996 

Sub:- Seniority Listof casual Labourers(or4 r .S.) 
---------------------------------- 

Pise refer to telexNo. Peb/143 dated 20.02,1996 on the 
abovejubiect. 

2. 	In this connection, itis intimated that as on date(i,e. 
22.02.1996) there are 113(orie hmdrd and thirteen) Casual 
Labourers(on Temporary Status) as per the enclosed Seniority 
List. 

End: As above 

(B.M. 914ariikar) 
-. Region1 b1rector 

Chief Administrative & Accounts Officer, 
Atomic Minerals Division, D.A.E., 	'. 
1-10-153-156 AMD Complex, Begumpet, . • 	
HYDERABAD 	500016. • 	----------------- - 	- 

• mns226 	 ••• 

YIN \ 	 \ \1 

• 	 • 

	

CHAKRABAFITI 	 - 
Assistant Personnel Officer 

ATOMIC MINERALS DIVISION (NER) 
• 	 OEF.:J1TMENT OF ATOMIC ENERGY 

Government of h ia 
HILLONG-793 011 	 - 
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(1. 	S(NILTY LIST OF CA9J. LA8GRS(4 TE1ATY SrAr) OF POUH (TERt( REGION CAS ON 22.02.1996, 

SIJ1o. 	Nate 	 Fathom I Not 	Date of Educittonil 	Technical 	SC ISTV Date of Hoot District 8 Stit, Place of outing  
• 	 Slrth 	Qualificition Gjalificatinn 0C. 	(noàa,. 

S/ShrI 	 S/ShrI 

	

i 	Tilenwar Dan 	Jaira. Dun 	 2107 1964 5th 	- 	01,11 1980 Naaoaon, Asiio 	Arunachal Pradith 

	

2 	May Kusar Dan 	Anti Chandra Dan 	0103 1966 7th 	- 	- 	01 051982 E K Hills,I1tqhalaa 	liahadeks 

	

3 	Sukhinder Buitha 	Bhukiu Buithi 	20 06 1961 5th 	- 	SC 	31 03 1983 Itizafarour,Sihar 	Arunachal Pradesh 

	

4 	Brij Ui Rat 	Sewaic Ria Rat 	09 07 1963 H S F.iI 	- 	30 091983 Yalihalt, Bihar 	KTP Do.iaiiat 

	

S 	Thaoa Sichnew 	Lonno Sichev 	01.01.1961 5th 	- 	ST 	31.10.1984 lLKu,nq, Arunachal Arunachal Pad.sh 
.4, 

	

6 	hoar Tuba 	Tanau Tuba 	 01.01.1968 41h 	- 	ST 	01.11.19&4W.SIan, Arunachal Arunachil Pradesh 

• 	7 	Bina Sanosa 	Vine Marak 	 06.02.1965 ito 	- 	ST 	30.11.1984 W.K.HIIl;,Pluhalaya KIRP, Doitastat 

	

8 	We Pavino 	Tank Purina 	01.01.1969 5th 	- 	ST 	30.11.1984 U.Subansjni,Arunachal Arunachal Pnadesh 

	

9 	Kushal Chandra Dan 	Indnenwar ôao 	30.04.1964 91h 	- 	- 	15.12.1984 Sontttiur, Anna. 	Arunachal Prudish 

	

10 	AJit Sinah Kataria Pa. Dani Kulanla 	01.09. 1967 9th 	- 	SC 	17.07.1985 	Ilieru%, V.P. 	Security,Shillonq 

	

11 	Jut Bahadur, 	Panhuouti La.a 	01 011961 51h 	- 	- 	30 111985 U G HIlli,Meqhaiaya KTRP,Dooialsat 

• 	12 	Kaiindl Kutar Dan 	Charin Kusar Dan 	10.05.1967 	7th 	.. 	 * 	- 	01.02.1986 	Cutlak Oninsa 	lC-28(5),NonIcn 

	

13 	KuldiD Pal 	tori Rat 	 22.06.1966 	5th 	
.: 	 - 	tC 	,17.03.1986..E.K.Hills,$eohulava E.S.G. Shilloni 

	

14 	M. Sannia 	J. Plarak 	 15011961 5th 	 - 	ST 	0104 1986 E G Hlils,ehaIaya Chit Lob ShIlion 

	

15 	Gmnesh Pal 	Phaldurt Pat 	0906 1968 10th 	- 	C 	1204 1986 Valohall Bib., 	1T-325(3),Stdhkhar 

	

16 	Rauvan Prasad ' 	Krishna Pranad 	18.02.1968 8th 	- 	(C 	30.06,1986 BhoJjr,BiI 	._P4t-1-Lab. Shillona 

	

17 	Nmravan Paul 	Hint Goval Paul 	11.09.1969 flatnic Fail 	 - 	17.07.1956 	.K.HIlIs,Pt.halaya SscunLty,Shj1lon 

	

18 	Chaiar Sinoh Nita. Ruoudhin Nitu 	06 02 1962 3rd 	 - 	51 	01 051986 RajnandoaonM P 	Stcurity,ShiIion 

	

19 	Shvaoai Chandat 	Late Nutini Chanda 	07.03.1963 9th 	 09C 	01.09.1986 t.K.Hiils,Pi.ohalaya E.B.G., Shtllon 

'1 

/ 
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SI.NO. t6o. Father't Niap D,t, of Educational Technical 	Sc/SI!: Dii, of 	Home DistrIct 4 Stat. Place of poltino  
• Birth 	G.ialiflcattcn Gsalificaltcn 	USC. Enoao,. 

20 Mohan Rai Lat, liken Pal 07.02.1969 9th 	•., 01000986' Katihar, 	Bihar, 	, Arunachal Pradesh 

• 	 , 	

, 	 21 ShIbji Pal Jaaru Rat 21.04.1963 71h ' 	 .: .23.10.1986 YalehalI, Bihar E.S.G. Shillong 

22 La! Mohan Rat Shanti La! Pit 03 04 1967 5th - 23 10,1986 VaIshali 	flihar £ S G 	Stililong 

• 	 , 	 23 Lakhan Deo Rat Mahendra Pal 05.01.1968 9th 
' 	 - 	

USC.'' 23.10.1986 VcihaII Bthar )-42(9)2,Kulan* 

24 Motilal Yadav Raianuj Yadav 05.02.1965 9th : 	 " - 	 - ,' 23.10.1986 Patna, Sitar GD-42(8)2,Kulang 

• 	 25 Hari Prasad Tjlak Bahaduf 01.01.1964 
. - ' 	 -. 	

'- .31.10.1986 E.K.HI1IsM,qhalaya Phys.Ub.Bhtllong 

26 Raundna Chakraborty Late P II 	Chukrabor%y 1407 1963 H S I C T,pevnitIn 	- 01111986 Cachar. Pious E S G 	Shullong 

27 Debender Rat 7 Late 	rJuq  Rat ' 25.11.1963 41h 	' 	 ', . 	 . - 	 . 	 USC ,: 	05.12.1986 Valihait Bthar E.S.G.,Shtllona 

28 Ram Nanesh Rat Dma Bandhu Rat 26.01.1965 8th 	. ": , 	 - 	
' USC 01.01.1981 Vaishalt Bihar Mahadeke 

29 Digendro Sanoma Ntrun Mink 02.04.1961 5th. 	- ', 	 . 	 ST 	,' 07.01.1987 ,W.K.HtlliMeahalaya Il-325(3),Stdhkhar 

30 	' E.D.Shina . Chtnq Ring Plank 21.11.1961 51h 	' ' 	 - 	 SI 07.01.1987 WK.Hills,Pteqhalaya LT-323(3),Stdhkhar 

31 Ferrison Mo. in Sobichon Sanosa 21.12.1964 61h . 	 - 	 ST .07.01.1987 W.K.Htlli,PI.ghalaya LT-325(3),Stdhhar 

32 S.P. Mahanty K.K. Mahantv 16. 12. 1961 Nitric 	. it! Tumor 	- 01,02.1981 Purulla,W.Benqal 1-28(5),Nonglcn4 

33 Cnioston Plo.in Redan K. Plank 25.11.1967 61h •, - 	 ST , 	 01.02.1981 Goaliana, Asia. 	WDS-300(2t,Nonglan 

34 Jaleowar Sinah Ukhan Sinob 10.02.1969 51h 	.. '' 	- 	 - .,01.03. 1981 VaishalI Sitar 	GD 35S(3),Arunathat 

35 Point Piarshillong Plones Thonont 28.02.1972 5th . ' 	 - 	 ST 	' '25.03.1987 W.K.HIIls,Meqhalava KTRP Doitasiat 

36 YtelIev Lvngdoh Kadrao 	. 31.05.1954 3rd  ' ' 

	 - 	

. 	 ST 	' 01.04.1987 W.K.HtIls,Meqhalaya KTRP Dootastat 

37 	. Wit lana Ira 31.12.1946 2nd , - 	 ST 01.05.1987 W.K.HtIli,Pleghalapa KTRP Dosiaslat 

35 Ka.al Deo Rat Seikh Kanain Rat 27.10.1965 Nitric 	' , 	 - 01.05.1987 Vainhall, Sitar 	S.cuntty,ShUlong 

39 Stoldina Kashino 	 ' 23.05.1970 41h 	:" ' - 
	 St 	' 01.05.1987 W.K.HtIls, Megtalaya 	Plahadeks 

40 ' S.t.Januka Rana t.-ial Bahadun Rana 16.02.1964 41h 	' ', 	' 	 - 	 , 	 ' '06.05.1981 ': E.K.HtlIs,Ileqhulaya E.S.G.,Shultong 

41 S.t. Balender kaur Swarup 5jng 31.12.1955 4th 	• 
' 	 - 	

' 	 SC.'' 07.05.1987 t.K.Hitls,Meghalaya E.S.G.ShIllonq 

' 
" • 

, 	 42 Set. Saranvati Tha'P.9.Thapa 31.12.1964 3rd ' 	 ' 	 ' 	
',- 	'-..' 09.05.1987 E.K.HlII•s,Meghalaya E.S.G.,Shullong 

43 S.t.Daaaavana SorP Built Pijnau 24.12.1967 4th  - 	
' 	 ST. 	•'. • 12.05.1987: N.DinaJr,W.fi,nga1 E.9.G.,Shltlong 

44 	• Plousebill Fnilong Ion 31.03.1959 6th 
: 	 ' 	 - 	

. 51. . '20.06.1987 W.K.HilliM,ghalaya KTRP,Do.taiiat 
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Basil Mutsu Radjonal Phjr.0 25.06.1964 6th 	 - 51 01.0141987 N.DinaJpur,W.Benal E.S.G.,Shi)1on 

Surender Prasad Suura Prasad 11.12.1961 7th 	 . (IC. •. .02.07,1987 B'nojpur, BibIY: 	Stdhkhor 

All Hart 25.09.1966 4th 	 - ST 01.10.1981 W.K,Hills,Mehalaya Vol-35(3)RanqJadanq 

Crone Honqiona Nik Pallor 23.09.1910 4th 	 - ST 01.10.1987 W.K.HilIi.Niqhilaya 11D5300(2),Nonqlonq 

Han.ohan Bhorali Dhineswar Bharali 01.06.1968 H.S.1.0 	- - 15.10,1981 (albariAssa 	,Chei.Lab.,Shil1onq 

&jresh Rat Basudev Rat 06.02.1969 81h 	 - C19C'  20.10.1981 Valshili,Bihar, 	GD-42 8(2).Kulan4 

TaN Lot Paul Late Ptanonanjan Paul 29.10.1966 H.S.L.0 	-. . 	. 01.11.1981 Katjsqanj,Atsai . 	Secunity,Shillcnq 

Dilio Dos Late Debender Doe 01 111967 8t. 	 - - 0111 1987 (K Hills,Ileqhalaya E S G ,SMllcnq 

Rajendir Proud Sob Ganqa Rai Sib 01.05.1973 Ptatrlc 	. : CDC .16.11.1987 Sasasticoor, Bihar 	Adsin. ShtllonQ 

Sat Krjnolin Nikhla Ilohi Bhuqus 0707 1968 5th 	 - ST 0102 1987 S K Hills,ll,qhabaya Adam 	,Shillono 

Nukhil Deb Kaitni Plohan Deb 16 031972 51h 	 - - 01 021988 KanisganjAssu 	Ilahadeks 

Sharnikar Ptindo Joseph ltnda 	- 24.09.1951 4th 	 - ST .09.02.1988 Kurup, Ascii 	IIDR-300, Stdhkhar 

Chuniu C. Ptunda S. Phinda 16.10.1969 71b Fail 	. . . 	St 09.02,1958 W.K.Htjle, #leqhalayi IIDR-300,Stdhkhar 

Brilson Shira Jison Ptarak 12.11.1971 5th 	, 	.. 5f 01.03.1958 . W,K.HillsM,qhalayi WDS-300(2),Non4lono 

Shiv Kusar Sinqh Chand Ohani Sinqh 20.01.1965 7th 	 -. 0,O31985 Shojour, Sihar 	Security, ShillonQ 

Prafulla Kr. 	Shanalt Gajendna Nub 29.07.1969 PSatric FaU 	- .- . 	30.04.1988 Nalbanf, Ascii 	Arunachal Prade,h / . 
Ant Sanqbah •Doweil Ptorwein .08.1962 5th 	. 	•...- ST 31.05.1958 U.K.Hilli,P1,qhalaya I4DR-300 Stdhkhar 

Mackdonal Lynodoh H.Thonqnt 26.10.1969 8th 	. 	- ST 07.06.1958 U.K. Huh, M,qhalaya WDR-300,Stdhkhar 

Raghunath Rat Jasun Rat 05.02. 1971 8th 	. 	-, 

_ 
01.07.1988 Valshall i  Bihar 	WDS-300(2), Nonqlonq 

Rail mliv Hotk ,pIv 23.12. 1966 61h . 	. 	- ST 09.07.1958 W.K.HuIhs, I1,halaya KTRP, Doiiasiat 

Sst.R.nukadevi Sunar Shies Bahadur Sunar 02.03.1965 4th 	. 	. -, .. 01.08.1988 (.K.Hills,Pheqhahaya 	E.S.G., Shilhonq 

Krishna Ru. Shania Late h1.R. Uadhyav 21.08.1967 H.S.L.C. - 01.09.1988 £.h,Hhlhi,Miqhahaya Tech. Sec.Shlllon 

Nityanonda Deb 	. Govinda Deb 24.01.1969 5th 	.. 	- - 01.11.1988 Nqrth Tnir*una 	Ptahadeks 

Sushit Kusar Versa 	. Late H,C.Vensa 08.02.1967 8.A, 	- 02.11,1958 Rohtas,Dthar 	Stores, Shlllonq 

11 

---. 
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69 Harendra Saroiaryy Pohar Sarsiary 10.02.1966 9th Drva.Iic. 	ST 11.12.1988 Karbi An1onG,Aosam Security, SbtIlon 

70 Pale Sinh Kasinob 25.08.1968 5th - 	ST 08.01.1989 W.K.Hilis,$ighiljyi Vol-35(3)RanqJadonQ 

71 Sunil Kumar Phahato Mukul Chandra Plahato 10.02.1968 H.S. - 	- 01.02.1989 Purulia,W.B,nlal 	WDS-300(2), Nonalona 

72 Nirul Das L.C. Dutta 04.04.1911 6th - 	- 01.02.1989 W.K.HilIa,Melhalaya LT-325(3),Stdhkhar 

73 Qua! Sinoh tie It Sinh 26.02.1969 4th - 	ST 03.02.1989 W.K.Hills,$,qhalaya Vol-35(3)RanqJadgn 

74 Kinq I(inlv 	- 20.03.1966 34 - 	ST 07.02.1989 M,K.Hil1i,I1iqha1ya Vol-35(3)RanQJadon4 

15 Shriily JonQval Kredl,e 21.10.1968 5th - 	ST 24.02.1989 W.K.HillsM,qhalaya HC-28(5),Nonolonq 

76 Brian t.arsin 30.09.1964 61h - 	ST 28.02.1959 W.K.Hillsllehalaya KIRP,Doilasiat 

11 Shin Soren 01.01.1963 3rd - 	ST 28.02.1959 W.K.Hil1,Me0alaya IK-28(5),Nonq1on 

78 Sat. Rita Lyngdoh Martin tsonq 28.12.1966 3rd - 	ST 10.03.1989 (.K.Hilh,fleqhalaya E.S.G.,Shillon 

79 Preet Ram Plandayl P.R. Plandavi 17.02.1969 9th - 	ST 01.05.1989 Rajnandgaon,M.P. Vol-35(3)Ranojadonq 

80 Nasal Sinh lane Amor Sinh Tin.i 11.08.1969 51h - 	ST 01.05.1989 Rajnandaaon. M.P. WDS-300(2),Nonqlønq 

81 Nan!! Gajier Late Baldoj Gajier 15.08.1970 8th - 01.05.1989 Darjeelinq,W.Senqal Guvahati Trnst.Caap 

82 Kanesh Kusar Darro Peso! Ram Darro 09.09.1970 5th - 	ST 01.05.1989 RaJnandQaon,hl.P. 	Vo1-35(3)Ranojadon 

83 Nandan Saha Late Tara Sah4 (1.06.196 91h - 15.05.1989 £.K.Hills,Meqhalaya E.S.G.,Shillonq 

84 Pawlus lha,j Pantasius Marthono 01.11.1967 6th - 	5! 30.06.1989 U.K.Hills,Meohalaya WDIT-300,Stdhkhar 

85 lohor Kumar Chetry Asir Bahadur Chetry 02.01.1967 N.S.L.C. - 31.01.1989 E.K.t1illo, Meha1ayi 	Library, Shlllonq 

86 Tabi Taba Tany/Taba 15.01.1969 7th - 	ST 21.09. 1989 W.S1,na,Arunachal Arunachal Pnad.oh 

87 Sita Ram Kushar tan Kuihar 26.10.1969 9th - 	EC 02.10.1989 Kazan!baah,Bihar Phys.Lab.,Shjllonq 

88 From Mores 23.08.1972 5th 	• - 	ST 13.10.1959 W.K.Hiljs,Mehalaya KTRP, Dosiaslat 

89 Naru Gonal tiahato M.C. Plahato 26.04.1970 8th - 	- 31.10.1989 Purulla, M.Benqal E.S.G,, Shiliona 

90 Yawn HunG 01.05.1969 5th - 	ST 30.11.1989 W.K.Hi11o,Mehalaya Plahadoks 

91 S.Lvnudoh Dii .Jyrva 21.11.1961 5th - 	ST 21.12.1989 W.K.Hills,Meqhalaya GD-35(3),Arunachal 

92 Namlesmmn Phnianly 02.03.1972 6th - 	ST 31.12.1989 W.K.Hills,Piihalaya Itahadeks 

93 Plahananda D.b Govind Deb 02.10.1973 6th - 	- 01.01.1990 N.Tnipura,Trjuna WDR-300,Stdhkhar 

94 Gana Chetni Haninrasad ChoIr! 10.01.1968 8h - 	- 07.01.1990 E.K.Hiils,Mehalaya Secunity,Shillonq 

- - 
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93 	Praaod Rat 	Dihari Rat 	 20.08.1972 7th 	 - 	- 	08.01.1990 Vatshalt, Bihar 	Phys.Lab., Shillona 

• 96 	Yashvant Kr. Mmdcvi Visheovar Mandavi 	05.05.1972 6th 	 - 	X 	16.01.1990 Rajnandaaon, M.P. 	P4a1n., Shlllonq • 	•• 

97 	Ashok Kutar 	Nanku Prasad Yadav 	14.08.1968 Matric - 	- 	31.01.1990 BhoJpur, Bihar 	Security, Shti1on 

98 	Shoren liii 	L. Warjohn 	 20.10.1946 8th 	 - 	ST 	01.03.1990 W.K.HIlls,Mehalaya IC-28(5),Nonqlon 

99 	Ober Sinsh Roy 	Sin 	 21.06.1975 4th 	 - 	ST 	12.03.1990 W.K.HtILa,H,qhalaya GD-35(3), Arunichal 

100 	Stedly Roy 	D.L. Roy 	 23.12.1910 9th 	 - 	51 	C3.04.190 	W.K.HtllsMeqhalaya Phys.Lab.,Shiltonq 

101 	Sadanand Talukdar 	Chandrakant 	 03.03,1969 91h 	 - 	- 	01.05.1990 Nalbart, Assea 	60-33(3), Arunachal 

102 	Rea Chmndra Rat 	Avodhva Rai 	 10.01.1974 8th 	 - 	OX 	04.05.1990 Valshalt,Blhsr 	Plahadeks 

103 	Philip 	 Alley 	 03.02.1974 5th - 	 ST 	12.06.1990 W.K.Hili0eha1aya Vo1-35(3)RanqJadon 

104 	Brison 	 KowlI 	 31.12.1960 51h - 	 ST 	03.07.1990 W.K.Htlls,Meqha(aya iC-26(5), NOMI0S9 

105 	.Pius Sanarianq 	Jostin 	 15.03.1961 5th - 	 ST 	03.07.1990 W.K.HtlIs,Mehalaya LT-325(3),Stdhkhar 

106 	Nicholas Kharsutt 	Krtstlna Khar.uli 	08.07.1968 	51h 	 51 	08.07.1990 E.K.Htlls,Hthalaya Security, Bhtllan 

107 	Burnabut 	 Soresano 	 06.12.1966 	- - 	 ST 	30.11.1990 W.K.Hills, I1ehalaya 	Mahadeks 

108 	Starwin 	 Lee Roy 	 19.06.1774 5th - 	 ST 	19.12.1990 W.K,Hllls,Meghalaya Vol-35(3)RanJadon 

109 	Nilsen Shira 	Bino Ptarak 	 16.02.1972 	7th - 	 51 	28.01.1991 	W,K.HIlI;,Mihalya LT-325(3),Stdhkhar 

110 	Stealson 0 ShIre 	(tanidad Planet 	19.07.1971 	9th 	 - 	ST 	01.03.1991 	W.K.HII1oI1.QhaIaI 	IXI, Stdhkh,,- 

111 	Malki Thavu 	Partsius Marthono 	05.12.1968 51% 	 - 	51 	01.10.1991 	W.K.HLlIs,PIih&jayi WDR-300, Stdhkhar 

112 	Ferdinan Paliar 	Itahin 	 30.09.1963 	40 - 	 St 	21.10.1991 	W.K.HiLI,,P1,hat,ya LT-325(3),Stdhkhar 

113 	Shisborlin Kharsav Mont Sinh 	 31.01.1969 	3rd 	 - 	St 	04.11.1991 	W.K.Htlls,Mehalaya 11-323(3), Stdhkhar 

S. 

/ 

I 
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Govertimont of India 
Department of Atomicnergy 
Atomic Tinerals Division 

1-10-153-156, Begurnpet, 
Hyderabad - 500 016 

Ne,: A_42/93/90-0') 
	

ted Febxiisry 14, 1996 

EJLO0 	!iT 	 . 

A copy of 0. .io.1/1(5)/91,-C'/35,' datd Jüry 29, 1996 
received frorn, 	 is foi' - red here it 1i for ifcrmtion 
end necessarj acti 

- 	.---. ___:..__ 	, 	•':\ 
(BiJfloha.n Ra

I
1 '  

Stff RelPtions Officer .. 

To 

All 3cetioris/1bs, AYD, Hyderabedi, 
11 

JLJ. ------ ---- --------------------  - - --- - - - -- -- - - 
?PLfl OI*RDED 

• 	 - 	(I 	 ic- 	•' . 
• _- 0Y-1AI 

C' 	 Subject; Regulation of pid weekly off_ 
ik- 	 for c'su'l lebprers. 

cf /' It 1,as been trouit to the notice of this Depertment 
• 	 ,that some of the units are not folloing the guidelines 
• 	\' issued by the Dprtrent of Personnel & iraining in the 
• .. t, 	- matter of reulation of paid .Têekly off tb the casual 
f\y1z)) labourers enged in venous units. DPi' vide its 0 M.No. 

49014/2/93-Estt.(C) dated July 12, 1994, has clarified at•. 
o 	item 5 thoreiri that since the facility of paid 'eekiy off 

- is admissible after 6 days of continuous work, this would 
n•t be adrnissile to casual employees working 5  days in a 
week in offices observing a five dar week. In other, words, 
offices observing a five day weekwould not have to give a 
paid weekly off. 

2i 	In this context, it is noted that some of the Adminis-. 
• 	trative Offices of this Dcparttherit oberVinga 5 dr'y ioek Are 

• 	 employing casual labourers during t' intervening holidays 
• 	 and/or for a 6t1-' day, thou'z. itis a closed holiday, just to 

allow them the paid reekly off on the 7th day. This system 
passes on unitorided wages to the casual labourers not only 
for the 6th day (i.e. a holid2y) but also entitles them to a 
paid holiday. The very idea of a casual lbburer is tb?.t he 
is hired only when needed andto the extent needed and it 

/ 	. 	 . 	
. I 

S. 

 

K. CHAKRABARTI 
Assistant Personnet Of ficep 

ATOMIC MINERALS DIVISION (NER) 
DEPARTMENT OF AT0MC ENERGY 

Government of India 
SfiLLONG-793 nil 
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is not ' reulr and continuous enployment. Depeuding on 
nee(i, 	casual labourer ,hou1d be 'cired for I specific 
number of dys at a time and not on a .continuin be.sis. 

3 	11 the <'-ministrative Heads of units are therefore, 
requested to keep in view the above ciarificatjonuhjle • 	 ening csal 1ahourcr. 	 - 

• 	
4. 	All Pay and Accounts Officers will ensure that all 
c1aims are regulated strictly in accordance with. the Govt.' 
of India's instru.ctidnsonthe subject ieued from time to time,  

5. 	This issues with the 2pproval of the Compete'it uth.rity. 

• 

• - • 	 JRUP) 
Under Secretary to the Govt. of India 

• 	 , 	\ I 	 S.K. CF4AKRABpy. 	 • 
Assjst8t Personnel Of hçer,  • 	\ 	ATOMIc MINERLS DIVISION (NER) 

OEPATMENTOFTOMICENEGY •••' 	- 
Government of tnda - / \ 	
SHJLLONG.793 011 

I' 
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o,. No. 17 pf iO6 

north Ejstrfl ettomic iinerals 

orki.r'S Union & Ors. 

-vr3 US - 

Union of India & Ors. 

In  thL matteL21 - 

Rejoinder submitted by the 

applicants. 

The above named a: pliCafltc of the torth astrfl 

\tomic Nincrdls iorkur's Union & 0r3. Iiost humbly and 
	

1, 

respectfully bogs to state as uncLr 

That the applicantS d€ny thL co:rcctfl8S of th 

sttemflt mdde with ruferenCe to the backgro=6 note of 

rUA 

the case in the writfl statement by th 	 Zi 

pplicant5 catcgoriClJY deny the sttcmcr4t of the 

dents that there are 113 casual work3 are 	
5istinte 

regular staff as and whn required ad but in Lact 

	

there are 123 casual labourers are presentlY working 	the 

of ice of the Recjio1al Director, Shillong as well as 
114 

in different field officeS th-ught the North astc 

Re.ion on regular basis since their 
initil flgagerLIefltS 

between 1981 and 1986. TherefOre th e  fic1d ucr_ anLl off 

•.... work 

t j 
Lv 

k 
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 ?~ 
for which the applicants were appointed are of regular 

nature of work and the allegation as and when required 

ec1ied_bas.ed made by the respondents does not arise 

7" at all in the instant case. This is a misleading statement 

of the respondents and it would be evident from the Office 

Order dtd. 9.1.92 issued by the. Personnel Officer vide his 

• 

	

	 letter No.AMD/NER/5(1)/88Admnh168 wherein it is stated 

that the Regional Director had aproved the payment of 

• DA at the rate of Rs. 25/- per day in addition to basic 

rate i.e. Ps. 25/-per day with effect from 1.11.91 for 

76 labourers and it is specifically stated that all the 

• 	 casual workers are deployed against regular nature of 

job but in fact there were 123 casual workers are also 
f)2A 

serving at the relevant time when the off ice/ of 9.1.92 

• 	was issued • It would be further evident from the Head 

Office letter under reference No. MD_66/3/87_Vig/19 

dated 3.10.1989 where it was directed by the Head Office 

to all the Regional Directors specifically in pagraph 

3 to identify the casual workers who do the same wor) 

as that of a regular empolyee and implement the revisic. 

of wages on casual workers where the nature of work 

entrusted to the casual workers and regulars employees 

is the same. The relevant pertion of the letter dated 

3.10.1989 is quoted below 

The Regional Directors are, theEefore, 
. 

requested to identify the casual workers 1 

who do the same work as that of a regular 

employee and implement the above ord3s...J 

Regional Directors are also requested 

furnish monthly returns of casual worker' 
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who are paid wages as per para 1 above to 

APO(R), Hyderabad so as to readh him on or 

p 

	 before the 15th of every month. 

5. 	The above category of casual workers are 

to be engaged for work of 8 hours.a day(including 

1/2 hour lunch bnëek). They are eligible for one 

paid weekly 'Of f' after six days of continuous 

work. The rate for such weekly 'Off' will be the 

same as above." 

From. above it is quite clear that the wages and DA were 

paid to the casual workers who were entrusted on regular 

nature of job and subsequently the order dated 9.1.92 

was issued after verification. Be it stated that aithogh 

76 casual workers were mentioned in the letter dated 

9.1.92 for payment of DA but in fact all the casual 

workers who are member of the Aforesaid Association were 

paid DA in the approved rate after being specified that  

all the casual workers are entrusted with regular nature;i\ 

of job. Be it further stated that even if the applicants..... b 

were not inttially appointed through employment exchange 

even then they are entitled to be regularised considering 

their long service under the respondents. It is categori- / 

cally deny the contention made in paragraph 3 of the 

background noton the case,that the casual workers were not 

sponsored through employment exchange are not entitled fry';. 

conferment of temporary status as per O.M. dated 12.7.94... 

It is now a settled low that the casual workers who are 
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appointed long back and continue for a long time in 

service in a Central Government Establishment are entitled 

for benefit of temporary status as well as benefit of 

regularisation and the regular service benefit cannot be 

denied to the applicants who are serving in the same 

establishment for more than 10-15 years. 

The applicants strongly deny the statement made in 

paragraph 4 of the background note on the case and furhter 

beg to state that the Atomic Minerals Division being a 

Central Government Organisation cannot deny the regular 

service benefit to the applicants on the plea that there 

is no specific recruitment norms exclusively applicable 

to thecasual labourers for selection in a regular 

establishment. Unfortunately till date no casual labourers 
serving 

/under the Rgional Director, N.E. Region are regularised 

against any av&1able vacancy whereas in a number of 

available vacancy even in Group D category casual workers 

of other regions are being regularised and accommodated 

in the North Eastern Region depriving the members of the 

North Eastern Region Atomic Minerals Rimisiox workers 

Union, who a reserving for morethan 10-15 years in the 

same establishement and entrusted with regular nature of 

job as admitted by the respondents themselves in their 

letter dated 9.1.92. In this connection it may be stated 

that only 8 drivers which initially employed as casual 

workers are subsequently regularised for the sake of 

convenience of the high officials of the Atomic Minerals 

Division of North Eastern Region. The question of submission 

of application in the event of circulation of available 

vacancies does not a rise as the applicants are being 
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entrusted with regular nature of job and no/such,drCUlar 

was issued at any stage by the r.spondents for regulari-

sation of casual workers serving in North Eastern Region. 

The present applicants categorically deny the state-

ment made in paragraph 4 of the dooxmx1t background note 

of the case that 15 temporary status casual labourers 
are 
xxxx selected for regular posts. The Hon'ble Tribunal be 

pleased to direct the respondents .to produce detailed 

particulars of 15 casual workers who are regularised in th 

establishment of Regional Director in the North Eastern 

Region. 	 . 

A copy of the letter dated 3.10.89 and 9.1.92 and J 
18.9.92 are annexed herewith and the same are marked as 

Annexures- 4,5 and 6 respectively. 
• 	 4 	 - 

_S1i  
• 	 3. 	That with regard to the statement made in pare 	-• 

3 and 6 the applicant beg to state that the North Eaterr.& 
• 	 . • 	

r. 

Region Mineral Worker's Union is registered under Trdz 

Union Act being Registered No. 79 dated 19.5.92 and th 

same is affliated to Regional Coordination Committee4ç 

All necessary documents and papers were submitted for -, 

recognition of the aforesaid association to the Regional:. 

irector, Atomic Minerals Divjjoi, Shillono and sever.l 

reminders were also submitted for the same but til1t.,jQ 

the authorities did not communicate anything regardin 

recognition of the said Union. However, the xxthoxittaxi.  

ftdxnmkxoommxmixat Association is registered under thi 

Indian Trade Union Act and also deny the statement maJ 

paragraph 3 of the written statement that the casual 

are engaged only as and when required basis rather 

- 
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be evident from the official records of the authorities 

of Atomic Mineral Division, North Eastern Region, 

Shij.og that all Casual workers i.e. members of the 

aforesaid association are engaged for regular nature 

of job. The applicant further reiterates that they are 

altogether 123 casual workers serving under the Atomic 

Minerals Division, hil1ong and they are the members of 

the the North Eastern Region Atomic Minerals Workers 

Union. The names of the 107 members is already furnished 

in the original application and name, of meber of rest 

16 urged to be produced at the time of hearing and it is 

a fact that the temporary status was conferred with 

effect from 1.9.93 to the applicants. 

4. 	That the applicants deny the correctness of the 

statement made in paragraph 7,8 and 9 of the written 

statement made by the respondents and beg to state that 

in paragraph 7 the respondents have delieratefrgiven 

misleading statement regarding nature of job of the 

members of the aforesaid ãsso1cjation and it is further 

reiterated that the casual workers are engaged for 

regular nature of job which even admitted by the respon-

dents in their official records and therefore the demand 

of kegularisatjon is very much legitimate and Members of 

the association have acquired a valuable and 'legal right 

for regularisation of their services considering their 

past long period of service rendered for about 10-15 years 

in the same department justified for immediate regularisation 

The applicants strongly deny the paragraph 8 of the 

written statement and begs to state that names of all the 

10 members mentioned in paragraph 8 are verymuch available 

( 	

4-6 c 	 1--c, 
In the e---a 3-o±--±We wr±tterr 
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'( 
Ceet All the 10 members of the association whose 

names are mention in paragraph 8 are still in service under 

the Atomic Mineral Division, Shillong and even they xz 

are in the Pay roll in the last month of Jun& 1996 except 

8hrj Birendra Gupta but he is a member of the association. 

The respondents are not alloting any work to Mr. Birendra 

Kumar Gupta and they are not paying his salary but still 

a member of the association and praying his regularisatjo 

of his service alongwith other members of the association. 

since netureof work to the members of the association of 

the association are of regular nature therefore the respon- 

dents cannot deprive the regular service benefits to the 

applicants and immediate regularisation is neeessary to 

the extent of service benefits who are performing siIilar 

duties under the Atomic Mineral Division in different 

regions of the country. The applicants beg to state that 

theNgxXxin they are serving in the Atomic Minerals ivision 

NER for a long period of abot 10-15 years in the same 

establishment and this is admitted position that they are 

entrusted with regular nature of job therefore their services 

ought to have been regularjsed long back in the light of 

various Supreme Court and High Courts and Tribunals decisions 

and it is now well settled 1w that if the casual workers 

are engaged for regular nature of job and served for a long 

period their services are required to be regularjsed. In the 

instant ccse the higher authorities of the Atomic Mineral 

Division did not take any initiative at any point of time 

for regularisation of the service of the applicants although 
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the association demanded the service of all casual 

	

• 	 workers for reguarisatjon for the long service rendered 

	

• 	 by them but presently in every year almost 4/5 regular 

vacancies of Group D are used to be filled up from outside 

the North Eastern Region by depriving the local casual 

workers from their legitimate demand of regularisation. 

•. In the last few years the following Group D posts have 

been filled in by transferring the incumbents from outside 

. . •. 	the reion which is deprived the benefit of regularisation 

• 	•. •• 	of the casual workrs from this region. 

Sri Ramkrishna, Watchman 

.• 	Satpal Singh, 

	

.3. 	S,K.Das (Helper) 

	

• 	. • 	 4 	M. S. Kumbekar, Watchman, 

'I 	F. 3aran, watchman 

S.C.Gope, Watchman 
ft 	3aliram, Helper 

• 	. 8. Jagadish Chand)4,4 Heper, 

	

9. " 	Raj Bhadur, Watchman 

10. 	to 	 Manu Ram, Aatchman 

Hari Ram, Watchman 

U 	Sadanand Patra,Watchmari 

• 	 13. " 	G•S, Ram,atchman 

" 	K. Handa,gatchman, 

H.L.Verma, Helper, 

" 	L.K. Acharya, Helper 

.1 
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The applicants urged to produce a list of Group officials 

who have been transferred to North Eastern Region from 

outside and thereby the local casual workers are being 

deprived in the matter of their regularisation. The 

decision of the Apex Court referred in the Original 

application cannot be frustrated by this office memorandum 

issued by the department of Personnel for conferring 

temporary status with effect from 1.9.93. Therefore the 

claim of the respondents that the judgernent referred in 

the original application has become infructuous because 

of circulation of office memorandum for conferring 

temporary status issued subsequently by the department 

of Personnel is totally is a wrong conception of the 

respondetite ratio4 of the apex court cannot be frustrated 

merely on the ground of issuance of an Office Memorandum 

and the respondents cannot deny the benefit of regular!-

cation of the applicants. 

In this connection it may further be stated that 

as regard the 	iee-± made that there are only 

113 casual workers/labourers are serving under the 

Regional Director Atomic Minerals ivision, 6hillong 

in this regard it may be stated that in paragraph 6 

it is however stated by the respondents itself that there 

are 118 casual workers so the statement of the respondents 

are contractory so the applicant beg to enclose Sx 5 

periodical certificates issued in favour of the following 

casual labourezs.namely (1) Sri All (2) Sri Qual bingh 

(3) Sri Nityananda Deb (4) Sri Pale 6ingh (5) Sri Surendra 

Prasad Sah. 
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From the above it would be evident that the statement of 

the respondents is misleading and the applicants reiterated 

that there are 123 casual workers working tLnder the 

regional Director, Atomic Minerals Uivision,  Shillong 

who are the members of the association of the Atomic 

Minerals Worker's Union. 

5. 	That with regard to statement made in paragraphs 

13,14,15, 16 of the written statement the applicant 

deny the correctness of the same and further beg to state 

that the demand of the applicant for regularisation of 
ir 

the/services is very much legitimate and the same is 

squarely covered by the different judgements of the Hori'ble 
IJ 

Supreme court, High Courts and Tribunals and therefore 

the Hon'ble Tribunal be pleased to direct the respondents 

for immediate regularisation of their services with all 

consequential service benefits. 

6. 	That the applicants categorically deny the comment 

made in paragraphs 17,18,19,20 and 22 of the written 

statement in respect of grounds mentioned in the Original 

pplication and further beg to state that mere grant of 

temporary status cannot take away the right of regulari-

sation as the applicants are carving for about 10-15 years 

in the same establishment i.e. Atomic Minerals Division. 

Therefore the regularisation of the members of the associa-

tion ought to have been done long back but to deny the 
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regular service benefit by the respondents to the members 

of the association the authorities never initiated any 

'action for regularisation. In this connection it may be 

stated that during 1987 76 casual workers were invited 

for interview for the Group, Dosts but not a single casual 

worker was absorbed against any Group D vacancy during 

1989 although 76 members of the association was appeared. 

Again in the year 1991 the respondents invited the casual 

workers for interview for the post of Helper but not a 

single casual work is regularised even for the post of 

helper and for the post of Mali. 6 casual workers were 

inveted for interview at Hyderabad from North Eastern 

Region but not a single casual worker was appointed to 

the post of Mali but all the posts were filled up from the 

casual workers all other regions and from the headquarter 

office. Therefore the interview is nothing but farse in 

the establishment of Atomic Minerals Division. Some 

documerits/ circulars are annexed herewith for' perusal of 

the Hon'ble Tribunal. 

Copy of interview call letters dated 21.2.91, 

21 3.91, 10.7.94, 10.7.95 are annexed as Annexures 
25 
7,8,9 and 10 respectively. 

N 
I 

-1 

7. 	That the applicant 

immediately after filing 

before the Tribunal by t 

the local authorities of 

very vindictive attitute 

further begs to state that 

of the Original Application 

e members of the Association 

the respondents have taken a 

towards the member of the 
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association and drastically reduced the pay and 

allowances of the applicants nearly 40/6/o of the total 

wages i.e. 8-10 days in a month in every month on the 

plea of circular issued by the headquarted dated 29.1.96 

whereas there are official records where it is admitted 

by all the respondents that all the members of the af ore-

said association are entrusted on regular nature of job 

therefore the pleas now raised by the respondents after 

filing of the original application is not tenable in 

law and the same is being done with the sole intention to 

har/ass the members of the association who filed the 

original application before this Hon'ble Tribunal for 

redressal of their grievances. 

A copy of the letter dated 1402.96 through which 

the office ofer dated 29.1.96 circulated are annexed 

herewith for perusal of the Hon'ble Court, as Annexure 

11. 

8. 	Under the facts and circumstances stated above 

the applications deserves to be allowed with costs. 
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VERIFICATION 

I, Shri Nandan Shah, son of late Tara 6hah, 

resident of Nongmynsong, Shillong, General Secretary of 

the Mineral Works Union, applicant in this O.A. 17/96 

and am duly authorised by all the members of the Association 

to verif this regjoinder to the afoEesaid O.A. and declare 

that the statement made in this rejoinder are true to my 

knowledge and belief. 

; 	 I, sign this verification on this the /4 fay 

of 	1996. 

• 	• 	 General wSecrelao 

Signature 

'orth Eastern Keiorie AtOI 
• 	• 	• 	• 	 Mincrals Workers Unions  

• 	 • 	 (Regd. No. 79) 
1ongmnson, ShliIo. 793Qj 

r 	 - 	/ 
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Annexure..i 

Governmt of India 
Department of Atomic Lnergy 
Atomic Minerals Division 

l3egumpet, 
Hyderabad-50006 

Ref : AMD-66/3/87_vig./19148 	October 3, 1989 

- Sub : Revision of wages of casual workers where the nature 
of work entrusted to the casual workers and regular 
employees is the same. 

It has been decided with the approval of the 

Competent Authority in A.M.D. to revise the rates of daily 

wages of casual workers in A.M.D. and its regions, with effect 

from 1.10.89 in cases where the nature of work entrusted to 

them and regular employees is the same, as under :- 

Categore 	Rates of daily wages 	Basis ------------- - 

Uighly skilled Rs. 31.67 per day 	1/30 of Rs. 950/- 

Skilled and 
semi-skilled 

Unskilled 

Rs. 25.84 per day 

Rs. 25.00 per day 

1/30 of Rs 775/.. 

1/30 of Ps. 750/- 

In addition to the above basic rates, D.A. @ 1/30th 
as admissible on Ps. 950/-, Rs. 775/- and Ps. 750/- from time to 
time will also be paid. 

The Regional Directors are, therefore, requested to 
identify the casual workers who do the same work as that of a 
regular employee and implement the above orders. 

Regional Directors are also requested to furnish 

monthly returns of casual workers who are paid wages as per 
para 1 abbve to APO (R), Hyderabad so as to reach him on or 
before the 15th of every month. 

The above category of casual workers are to be engaged 

for work of 8 hours a day (indlucing 1/2 hour lunch break). 

They are eligible for one paid weekly 'Off' after six days of 

continuou5 work. The rate for such weekly 'Off' will be the 
same as above. 

( 	 Contd. 

Cd 
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6 • 	The payment to the casual workers should be 

restricted only to the days on which they actually perform 

duty with a paid weekly 'Of f' as mentiond at para(5) above 

when they perform 6 days of continuous week. They will, 

however, in addition, be paid for National Holiday, if it 

falls on a working day for the casual workers. 

7. 	In cases where the work done by a casual workier is 

different from the work *ne by a regular employee, the 

casual wokker may be paid only the minimum wages notified 

by the Ministry of Labour or the State Government/Union 

Territory whichever is higher as per the existing practice. 

Sd/- 

Chief Administrative & Accounts Officer 

To 

All Regional Directors 

p,3 
(1 
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Annexure- 

Government of India 
Department of Atomic Energy 

Regional Centre for Exploration & Research 
Atomic Minerals Division 
North Eastern Region 

AND Complex, 
P.O. Assam Rifles 
Shillong-li 

No. A1,1D/NEP/5(1)/88-Adflu/168 	Dated 09.1.92. 

OFFICE ORDER 

Regional Director, NER has approved the payment 

of D.A. at the rate of Rs. 25/- per day in addition of 

basic rate i.e. Rs. 25/- per day w.e.f. 01.11.91, 

for 76 labourers (list enclosed) who are deployed 

against regular nature of Job. 

All Controlling Officers of the Units/Sections 

are requested to prepare Muster Roll for labour wages 

according to the above rate. One paid weekly off also 

be given after six days of continuous work. 

Sd/- J.P.Tiwari 

Asstt. Personnel 0fficer 

!' 
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Government of Indja 
Department of Atomic Energy. 

Atomic Minerals Deivision 
North Eastern Region 

AND Comple 
P.O. Assam Rifles 
Shillong 

No. AND/NER/5(1)/88-Admn/ 	Dt. 18.9.1992 

OFFICE ORDER 

Sanction is hereby accorded for payment of 

revised rates of daily wages as under to the 25 

casual workers listed in the enclosed annexure with 

effect from 01.08.1992. 

Category 	Rate of 	
Basic Daily wages 

.-... 
Skilled/ 	Rs. 25.84 per day 	1/30th of Rs. 775/- - 
Semi skilled 

Undkilled 	Rs. 25/- per day 	1/30th of Rs, 750/- 

- 	 In addition to the above bas&c rates, D.A. @ 1/30th 
- . 	 as a.missible on Rs. 775/- and Rs. 750/- from time to time 

- 	will also be paid 

R.K.Gupta- Enclo : As above 	 Sd/-. 
Regional Director 

Sub Pay Officer 
AND NE Shillong 

Copy to : Asstt. Personnel Officer (B) AND, Hyderabad-
with a xoqxax list of casual employees who have - 
been granted revised rates of daily wages for 

- information and needful. 

Sd/- R.K..Gupta 18.9.92 - 	 - Regional Director 

4 
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Government of India 
Department of Atomic Energy 

-.. 	 . 

• Atomic Minerals Division 
North Eastern Region 141D Complex, 

PO:Asam Rifles, 

No.?1D/NERL/93_Adab. 

- ..............-..... Shillong-il 

Date.._J1! 9 . 95  

PERiODIC?L 	INCREMENT CERTIFICATE 

1. Name 	 • 	 : Shxj.Surindrapraead Sah.ff4  
2.: Designation 	 : eusl'Labourer (T.s.) 

 Division 	 : WDR 300 . 
 Scale of pay of post 	.: 7512.8714940 
 Date from wh4ch present pay :. 01,09.1994 

is drawn 
 Present Pay 	 : 762/- 
 ..Da.e of present increment 	:. 01609.1995 

Future Pay 774/s. 	. 
 Details of leave availed 	: 33 days 5.5.95 to 6.6.95 with pay 

6 	25.8.95 to 30.8.95 

Details of leave which have : 
the effect of )stponing . 
the increment 

(A.B.K. Rae) 
Assistant Personnel Officer 

The Sub-Pay 91cer, 	. 

Copy 	r infortnati.orr to. shri 	 Pragad Sah, CL/Is WDR -300 

- 	 (A.B.k. Rao) 
Assistant Personnel Officer 

0 	

•1 • 

0,4 



Govementot Inuja 	 ( c 
- . 	 Department of Atomic Energy 

Atomic Minerals Division 	 I 
• 	North strn Region 	 MvID Complex, 

PO:Asam Rifles, 

/ 
.O\ 	 hi11ong- 1,) 

No.14MD/NEW'xcL/74/93.Jdw. /.. 	S 	

. 	 Date:

04  

PERIODICAL A NC REMENT CERTIFICATE . 

Nanle 	 . - . 	 : Shri Pale Singh 	 7 5 
DeSignation 	 : Casual La ouxer (.n TS.) 
Division 	

. 	 : yL 	3 
S. 

Scale ofpäy of post 	 .750-12-870-14-940 . 

Date from wh4ch present pay'. : 	01.09.1995 
is, drawn 	 . 	. 

Present Pay 	762/- 
Da.e of present increment. 	-.01.09,1995 
Futur Pay 	 .774/. 

9.. Details of leave availed 	:1 days 	9.1.95 to 110,95 	with pay 
4 	2.2.95 ti 5.2.95 
4 " 

0 
8,3.95..to 11.3.95 

2 . 	 17,3.99 to 18.3.95 
5 ! 	518.95to9.8.95 	 N 

10. Details of 1eave,hichhave.:ldayOfli9.3.95 	Leavewithout pay 
the effect of.postponing 	. 15 days 17.4.95 to 1.5.95 
the increment 	. 	. 	23 	' 20,5.95 to 11.6995 : 

• 	 '.:.. 	
•... 	 •.. 	•. 

(AIBIK. Rae) 
Assistant Personnel Officer 

Re Sub-Pa'L Qficer 

Copy for information: €o.:Shri/t) )X Pale Singh CL/IS Vol. 35 3 
\ 

• 	
'.,. 	 t 	 (A.B.K. Ra*'/. 

As3istant Personnel Officer 
S 	

• • • . 	 ........- 	 ............ 

I 

	

4V~4 
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Government Qf India 

Department '.of Abm.ic energy 
Atomic Minerals Division 
North Eastern Region 	 .MD Complex, 

PO:Asam Rifles, 
Shillong-li 

No.?MD/NER/'CL/71/g,.-A/4.,l, 	
:Date:_18.9.95 

PERIODICAL INCREMEN T CERTIFIC4ZTE 
,. 	 7 

Name 	
: 3hr1 Nityananda Deb 

De8ignatjn 	 : Casual Itabourer (T.u.) 
Di vision 	 : Proj 1'iahadeks 
Scale of pay of post 	: 750-12.-8701 4.-94 

S. Date frofnwh4ch present pay : 01.09.1994 
 

	

isdrawn 	. 	 .,. 
Present Pay 	 : 762/.. 
Dae of present increment 	:01.09,1995 

8, Future pay 	 : 774/.- 	r0JJ. 
itaiis of leave availed 	: 1 day 16.2.95 	 with pay 2 days 20 .3.95.to 21.3.9 

t: . 	

. 	,/..,. ..... ................................................. 

Details of leave 	 i:j.j:.J. 
the effect of postponing 	 . 	.." • 	the increment 

- 
..I/,. 	• 'l •  

• 

•I; • • 	..... 

(A.D..tao) • 	 . 	. .• 	• . 	
. Assj.stant Personnel Officer 2 . 	t 	... 	.• 	... 

Tle Sub-PaLQfjcer, 	1. . 

Copy 1för 	
Nityanda Deb, CL/T1, Proj ?4abadek 

	

.1 •. 	.! 

Rno) 2 
Asistant Personnel Officer 
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Governmnt of India 
• 	 Department Gf Atomic Energy 	 : Atomic Minerals Division 

Worth Eatern Region 	 NID Complex, ° / 	 PO:Asam Rifles, 

A S1iil1ong-1 
No.;4D/NERJ2X CL/77/93_A 	

Date: 1$,1995 
PERIODICAL INCREMT CERTIFICATE 
	

.7 

Name 	
Shri Qua4. Singh 

DesignatIon 	 • .: ca$vaiLaurer.(S). 
Djvjsjo 	

: Vol 353 	 ••, 
Scale of pay pf post 	

.. : 750u02970..14..94 
Date from wh4ch present pay : 0109,1994 • 	

is drawn 	
0 Present Pay 	 : 762/ 

Oae of present increment 	: 01.09.1995 	 - 
8; Future Pay 	 : 774/  

9, Details of leave availed 	:4 days 13,3

•  

.95 to A6.3.95 with ps 

10. Details of leave which have : 	• 
the effect of postponing 

 

	

the increment 	 • 

• 	

•.. 	 : 	
...................S 	 . 	

0 	 S  

• 	 S S 	 . 	 S 	
kA , F3K, Rae)

Assistan Personnej. Officer 

	

/ 	 . 

The Sub-Pay 9icer 1 	 S 

	

L2L 2S 	 S 	

5 	

•. 	 S  Copy 	
SingbCL/Ts. Vol. 35 3 	

5 

0 	 • 	 0 

• 	 (A,B,K, Rae) 5 	
Asuiitant. Personnel q.Eficer 

S . 	 S  

0 	

• 



'I 

Government f India 
Department - of - Atomic energy 

Atomic Minexajs Division 
No/r-_hEatern Region 	 ?4J) Complex, 

el PO:Asam Rifles,
illong-1l

No. ?Mq/NEw CL/li3/93d . 	
bate: . 195 

PERIODICAL INCREMENT CERTIFICATE 	 / Name 	
: Shr.t All .' 7) Designajo 	. 	.  

Division 	 Casual Labourel (T.$) 
: 	

.45(3), D/ Unit Scale of pay of post 	
Vol 

: 750-1 12-870-14.940 50 Date from wh4ch present pay : 01,09,1994 
is drawn 

6. Present Pay 	 : 762/... 
Dare of present increment 	: 01.09,1995 	 . 
PUture Pay 	774/... 

90- Details of leave availed 	: ' 2 days 8.2.95 to 9.2,95 With pay 4. 	13,2.95 to 16.2,95 
" 	•1 day on 25,2.95 

3days 9,495 to 11.4.94 
3 " 	21,7.95 to 23,7,95 " S 	5.8.95 to 9.8.95 

10. Details of leave which have : 
the effect of postponing  
the increment,  

• 	
(A.,K. Ran) 

Assi.stant. Personnel Officer 
/ 

The Sub,PaL 9icere N, 	 • 

Copy ; ;;;tion 	 All 	VI 35.3 

• . . 	ao 
Assistant Personnel Officer 

/4 
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Annexure-fl. 

Government of India 
Departnent of Atomic Enefgy. 

Atomic Minerals Division 
North Eastern Region 

RCER, AND COMPLEX 
P.O. AssamRiflês 
5hi11ong793011 

No. AND/NER/1A56)/91-Adm, 	Dt. Feb 21, 1991 

Sub : Recruitment to the post Helper "A" - Reg. 

All officers concerned are qequested to sponser 

the names of Casual abours, who have been working inter-

mittangly over a period of Five (50 years or more in the 
AMD establishment for considering their eligibility for 

the post of Helper"A". Watchmen in the workcharged 

establishment may also apply for consideration to the post 

of Helper "Afl 

The names of casual labours and watchmen should in 

any case reach the Regional Headquarters, Shillong on or 

before 11.03.1991. Before forwarding the names the concerned 

officers must ensure about the period of work as specified 
• 	

•. 	above. 

• 	
Sd/- KKK Singh, 21.1.91 

• •: 	 ASSTT. PERSONNEL OFFICER 

The Project Manager, Domiasiat Uranium Mining Project,NER. 

The Dy. Project Manager, Project Mahadeks/Assam-Nagaland-

MizorarrVAtunachal Pradesh, NER, AND. 

3 0  The Incharge, Garo Hills Investiqations, AND, NER, 

The Officer-in-charge, Chem. Lab./21y.Lab./pet Lab., NER. 

The Co-ordinator, Drilling Units, NER, AMD,Shillong. 

The Officer incharge, WS-300(1)/WDs-300(2)/vOL.35()/ 

HC-28(5)/WDR-300/LT-325(3)/GD_35 S(3) D/Units. 

The Security fficer/Asstt. Security 0fficer,AMD-Complex/ 
Drilling Units NER. 

The Incharge, Engg. Service Group, NER, AND, 5hillong. 
Admin./Accts./Stores Section. 

• 
- 	 - • 	 - - 	 - 	

• 	 ,_•_•t_•-•.-  - 	 - 
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Annexure- 

Government of India 
Department of Atomic Energy 

Regional Centre for Exploration & Research 
Atomic Minerals i-)ivision 
North Eastern Region 

4 ,  

V 

1' 

AMD Complex 
10 Assam Rifles 
Thillong-793011 

No. AND/NER/a(56)/91-Adm/1622 	Dt. 21/25.03. 1991 

MEMORANDUM 

It is proposed to hold an interview for the post of 

Helper'A' in this office on 04.04.1991 at 10.00 hrs. 

Shri Kuldip Rai 	 is therefore requested 

to report in this office at the above mentioned address on 

the date and time shown above for an interview. He is also 

advised to present himself for the interview along with Original 

Certificates/documents, if any, in support of this date of 

birth, educational qualifications, experience, case certificate 

in case of SC/ST etc. 

He should also furnish at the time of interview the 

full details/particulars, as per the profomi'ta enclosed herewith, 

which should be got certified by the respective controlling 

officers under whom presently he is working. 

No request for postponement of the date/time of interview 

will be entertained. 

SD/- KKK Singh 22.08.91 
Asstt Personnel Officer 

To 

Shri Kuldip Rai 

S/o Ismj Rai 

(Through R & K Cell, NER) 
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Annexure-9 

Government of India 
Department of Atomic Energy 

Atomic Minerals Division 

1-10-153-156 
Be gunipet 
Hyderabad-500 016 

No. AMD-1/24/94-Adnhn.IV. 	 ear 7, 1994 

Sub : Interview for the post of Mali 'A' 

With reference to your application for the post of 

Mali 'A' your are requested to report to the Assistant 

Personnel Officer, Admn. Iv, AMD C omplex, Begumpet, Hyderabad-

500 016, on 01.11.1994 (Tuesday) *  at 10.00 AM for interview 

for section to the post of Mali'A'. - 

TA is admissible for candidates from outstations in 

respect of Casual abours for the 4ourneys in excess of 

initial 250 Kms. on each of the outward and return journeys 

wherever train service is not there ordinary bus fafe will 

be paid. You are required to bring all original certificates 

in support of Education Qualifications/Date of Birth/Caste 

Certificate (in case of sc/ST) and produce at the time of 

interview. 

sd/- Illegible 10.10.94 

Shri Kuldip Rai (5042) 
Casual Labour 
Through RD,NER 
AMD,hillong 

k 
I' 
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Annexure-lO 

Government of India 
Department of Atomic Energy 
Atomic Minerals Division 

A1D Complex 
Begumpet, 
Hyderabad-16 

No.A1viD_1/21/94_Axm.IV 

5ub : Trade Test/Inverview for the post of TRADESMAN-A 
(Plumbing) in A.M.D. 

ith reference to your application for the post of 
TRADESMAN-A (Plumbing), you are requested to report to the 
Assistant Personnel Officer, Administration-IV, AM, Hyderabad 
for Trade Test/Interview as per the programme given below : 

Date 	Time 	Subject 	Venue for interview 

02/08/1995 0930hrs. TRADE TEST 	ATOMIC MINERALS DIVISION 
1-10-153-156, BEGU1V1PET 
HYDERABAD-500016 

0 2/00/1995  1400 hrs. INTERVIEW 

Deleted 	 with 

You are required to bring/you all original ceritif i-
cates in support of Academic/Technical qualifications, Date 
of Birth, Caste, Experience etc. In cas you fail to bring 
the required certificates, you will not be allowed to appear 
for the Trade Test/Interview. 

TA is admissible to appear for the trade test/Inter-
view in respect of regular employees without halting allow-
ance. Casual labourers will be eligible for T.A. for the 
journeys in excess of initial 250 kmas. on each of the 
outward and return Journey. 

No request for postponement of the date of trade testy 
interview ill be entertained under any circumsnces. 

Sd/- KKK Singh 14.7.1995 
Assistant Personnel Officer 

T0  
ShriNandan Shan, Casual Labourer 
Through : RD, NE Z', AND, Shillong 
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/ 	. 	 Government of India 
• 	 Department of Atomic Energy 

/I(',  

Anushakti ihavna, 
e.s.r. Marg, 
Tumbai - 400 039 

1iiiiui' ry 29, 1 'J)( 

Subject: flegulotion oi. pnid :eekly off
I  fo" ".nua1 ].irre. 	. 	., 	. 

It hnn been 	 tc  
n.rno of the units are nil, following the guideJ.ji,en 

h 	thip:' rtni.0 I. or Porit,unnl P. 	iii tug in the 
or pr Id ¶l'k.I.y • f' 	to the oiiwi 
vsirtii,ii unl0 a ,. DLI' VIAlS I. e 

	

iii I. ( u) 	trid July I 1, 1 94, )i.i 	sits nt led s I. ' I,Ii,j thet inue tti tA,utltty of' paid Week1' off In fl'lnhi,Di J Is I.e nfte, r 6 slnv.i of nonti 	ous Irork, thin wr'ld I;: ;Ji,,l;sjiI,j.n tt e usi eniploysea working 5 days In n 'sk  in Ifficeq observing c five disy week. In other wirda offjoj 	 th's obriorvinga live 	y 'week iiould not have to give a paid weekly off. 	 • 

In thin context, it in noted th't some of the 
I'nirIJfltvnLtve Offices of thie Deportment obeervJng . 5 day week are emplo"jripr caual irbourors during the Intervoning hnlldryri rad/r,r for n 6th day, though it is a olneed holiday, junt to nilcn, them the pzld weekly off on the 74th day. This 
syutern paues on unintended vrgea to the creuBi labourere not only for the 6t1i (Icv (i.e. o ho1idy) but ohio entities '.Iw,'i to ii pnld hoiidtii'. Time vory tdon of a orsu*J. lobourer 1mm tutu. lii, Lu Imirerl only When neCdOd anti to the extent needed I In ,irt u ve(ular 'nd ccntinuous empl.yThent.. Depending  c.0 micerl, . cPOUzul .Lnboui:er should be hired for a Specified number of daysat a time anti 	o a oitLnuing besis. 

i 	P JJ 	o fidm mini i tm Li vo jei.tcipj of unite era therefore, lqt.morjt,. 	to iup In  
f.' 	

'ilot time above olz'rjfjoptjo  while eniagiii t.tUu ,.i I il})QUrol'&l .  

111 roy and ccoi1riI: Off1et' will Ptmur thpt all rio Im:.s 
nrc regujete strictly in eccornce With the Govt. 

of India's instruction8 on the subject Issued from 
time to times 

ijs lesuo tltli tbe.pproal 
of the Competent Authority. 

• 	

• 

(p. • lUrup) 
Under llaaretptry to the Govt. of India 


